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it you and the House will be graci-
ously pleased to grant me leave of
absence.”

Is it the pleasure of the House that
permission be granted to Prof. A. R.
Wadia for remaining absent from all
meetings of the House during the
current session?

(No hon. Member dissented)

Mr. CHAIRMAN: Permission
remain absent is granted.

to

—

MESSAGES FROM THE LOK
SABHA

I. THe MiNeERAL O1ns (ADDITIONAL
Durreg or Excise AND CusToMms) Am-
ENDMENT Brir, 1864

II. Tue HiInNoU MARRIAGE (AMEND-
MENT) Brr, 1964 sy SHrRr DIwAN
‘CHAND SHARMA

II1. Tee InpiAN Trape UNIONS (AM-
ENDMENT) Birr, 1964

SECRETARY: Sir, I have to report
to the House the following Messages
received from the Lok Sabha, signed
by the Secretary of the Lok Sabha:—

I

“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to en-
close herewith a copy of the Mi-
neral Oils (Additional Duties of
Excise and Customs) Amendment
Bill, 1964, as passed by Lok Sabha
at its sitting held on the 3rd De-
cember, 1964.

The Speaker has certified that
this Bill is a Money Bill within the
meaning of article 110 of the Con-
stitution of India.”

1I
“In accordance with the provi-
sions of Rule 98 of the Rules of

Procedure and Conduct of Business
in Lok Sabha, I am directed to en-
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close herewith a copy of the Hindw
Marriage (Amendment) Bill, 1984,
by Shri Diwan Chand Sharma, as
passed by Lok Sabha at its sitting
held on the 4th December, 1964.”

m

“In accordance with the provi-
sions of Rule 120 of the Rules of
Procedure and Conduct of Buciness
in Lok Sabha, I am directed to in-
form you that Lok Sabha, at ik
sitting held on the 7th December,
1964, agreed without any amend-
ment to the Indian Trade Unions
(Amendment) Bill, 1964 which woas
passed by Rajya Sabha at its sit-
ting held on the 268th November,
1964.”

Sir, I lay a copy each of the Mine-
ral Oils (Additional Duties of Ex-
cise and Customs) Amendment Bill,
1964, and the Hindu Marriage (Am-
endment) Bill, 1964 by Shri Diwam
Chand Sharma on the Table.

p—

THE ANTI-CORRUPTION
(AMENDMENT) BILL,
nued,

Surr A. D, MANI (Madhya Pra-
desh): Mr, Chairman, when the House
adjourned yesterday, I was speaking
about the need for an amendment of
the Representation of the Peoples
Act to provide for the exclusion from
Legislature or Parliament of any
person who has been censured by am
Enquiry Commission. In that con-
nection I referredq to the practice
which prevails in the House of Com-
mons according te which a person
who comes in for parliamentary or
judicial censure takes the Chiltern
Hundreds. My hon. friend, Mr. Sapru,
said that it had not been uniformly
followed in the past in the House of
Commons. But, Sir, T have checked
up my documentation and I find that
in recent history there has not beem
one case of a person regaining his
seat in the House of Commons atter
he has been censured by a judicial
enquiry or after he had been found
guilty ot charges of corruption.

LAWS
1964—conti-
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Sir, the Santhanam Committee on
page 104 of its report has made a
number of observations about the
need for Members of Parliament ana
Legislatures setting suitable stand-
ards of conduct. I do not want to
refer in detail to the recommendations
of the Santhanam Committee. But 1
would like to mention here thit you,
Sir, as the Chairman of this House
should take the lead in convening a
conference of all parties with the
help of the Speaker of the other
House in order to evolve a code of
conduct for Members of Pariiament
and Legislatures. The San-hanam
Committee has made a specific recom-
mendation that a code of conduct
should be evolved for Members of
Parliament and Legislatures which
should be approved by a resolution of
both the Houses, and I do hope that
you would take the lead in contact-
ing the Speaker of the Lok Sabha
and conveying to him the desirability
of convening such a conference of
all parties so that a code of conduct
may be evolved for Members of Par-
liament and Legislatures which will
have parliamentary approval.

SHrt P. N. SAPRU (Uttar Pra-
desh): Is it very difficult to know
what the code of conduct should be
of a normal Member of Parliament?

Surt A. D. MANI: Since the hon.
Member, Mr. Sapru, has raised this
point I would like to read out to him
what the Santhanam Committee has
said:

“We are aware that the vast ma-
jority of members maintain the
high standards of integrity ex-
pecteq of them., Still . .

This is one of the things which has
not attracted the privileges or juris-

diction of either House. The Com-
mittee says—
“Still it has been talked about

that some Members use their good
offices to obtain permits, licences
and easier access to Ministers and
officials for industrialists and busi-
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nessmen. It may be that some
legislators are in the employment
of private undertakings for legiti-
mate work. In such cases it is de-
sirable that such employment
should be open and well known
and should be declared by the
legislators concerned. It should be
a positive rule of conduct that such
legislators should not approach
Ministers or officials in connection
with the work of their employers
and they should refrain from par-
ticipating in the discussion or vot-
ing on demands or proposals in
which their firms or undertakings
are interested. Other legislators,
who are not such bona fide employ-
ees should on no account under-
take, for any valuable considera-
tion or other personal advantage,
to promote the interests of or ob-
tain favours for any private party
either in the legislature or with
Government.”

Sir, the Santhanam Committee has
recommended that a code of con-
duct should be evolved somewhat on
these lines. Whether every recom-
mendation made by this Committee
should find a place in the code is a
matter for the conference to decide,
and I would appeal to you, Sir, as the
Chairman of the senior House of
Parliament to contact the Speaker of
the .ok Sabha and see that a confer-
ence is called for evolving a code
of conduct which can be placed be-
fore Parliament for its approval in
the form of a resolution.

I would like to go on to the other
recommendation made by the San-
thanam Committee to which no re-
ference has been made by the Minis-
ter of State in his speech introducing
this Bill. The Santhanam Committee
has recommended the constitution of
a National Panel which would be
consulted from time to time on all
matters relating to charges of corrup-
tion against Ministers.

It may not be possible for an ad
hoc panel to be constituted. But I
feel that Government in this connec-
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tion should examine the very valu-
able recommendation made by Sir
Benegal Narasing Rau, who had
been one of the architects of our
Constitution In one of the memo-
randa which he submitted to the
Constituent Assembly at that time
and which has been mcorporated mn
a book called ‘India’s Constitution
Making’, Sir Benegal Narasing Rao has
suggested that—

“There shall be a Council of
State whom the Piesident may
consult on all matters in whicn he
13 requred by this Constitution to
act in his discretion

“The Council of State shall con-
sist of the following members

(1) Ex-officco members  The
Prime Minister, the Deputy
Prime Minister, ;f any, the Chief
Justice of the Supreme Court,
the Speaker of the House of Re-
presentatives, the Chairman of
the Senate ..'—

That means, yourself, Sir, the Chair-
man of the Rajya Sabha—

“ and the Attorney-Gene-
ral

(2) Every ©person able and
willing to act as a member, who
shall have held the office ot Pre-
sident or the office of Prime Min-
ister or the office of the Chief
Justice of the Supreme Court”

Sir, I feel that the time has come
for ug t0 evolve a procedure for
enquiry into the charges of corrup-
tion acainst Ministers and [ would
humbly make this suggestion to the
Government that they should think
in terms of setting up a Privy Coun-
cil  under the Constitution This
Privy Council shall consist of the
Chairman of the Rajya Sabha, the
Prime Minister, the Speaker of the
Lok Sabha and probably a Deputy
Prime Minister and all ex-Judges
of High Courts who are living, Such
a body would be
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An. Hon. MEMBER. All?

SHrr A. D. MANI: I may modify
it to ex-Chief Justices of the High
Courts or the Supreme Court who
may be living. Sir, this body should
be . (Interruptions) I am putting
forward the suggestion In the case
of Orissa, 1n spite of all the allega-
tions made, no enquiry has been
instituted In the case of Mysore, 1n
spite of so many questions tha* I
and other Members have asked, no
enquiry has been instituted I am
only suggesting that we should not
be satisfled with the Cabinet Com-
mittee examning the allegations.
There should be an outside body, a
body 1n whose mmpartiality the pub-
he will have confidence, and 1 am
relying on a suggestion made by
Sir Benegal Narasing Rau, who was
one of the architectgs of our Constitu-
tion And I am making this sugges-
tion that Government should consi-
der the question of setting up a Privy
Council on the lines of the so-called
National Panel suggested by the
Santhanam  Committee Such a
Council should consider charges
agamnst the Ministers of States or
Chief Ministers or Ministers of the
Central Government, and they should
conduct a preliminary enquiry ask-
ing those who signed the representa-
tion to come and give evidence be-
fore 1t and after the evidence is con-
sidered by them, they may 1ecom-
mend to the Government whether an
enquiry should be conducted or
should not be conducted into the al-
legations

Sir, 1 would go on to another point
that I have raised in the form of an
amendment which, 1 hope, will re-
celve the acceptance of this House,
namely, the amendment to the pro-
posal 1n clause 3 of this Bill to make
trials for defamation trials in camera
if the court so desires. It is one of
the fundamental principles of British
justice which we have incorporated
and made a foundation of Indian jus-
tice, that trials must be open, that
evidence should be led in public, that
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the public should be convinced not
only that justice is done bhut should
seem to be done. If anp ofience of
defamation is tried in camera, the
public is deprived of the great ad-
vantage it gets in the form of pub-
licity for the misdoings of the per-
sons concerned. Yqu might recall,
Sir, that when we, the Members of
the Opposition, brought up the
charges against Sardar Pratap Singh
Kairon, the late Prime Minister said
that when an enquiry is instituted, it
will be an n camera enquiry. Mr.
Justice Das very rightly turned down
the suggestion of the Prime Minister
and said in one of his statements at
that time that it was repugnaat tlo
khim to conduct an in camera enquiry.
Why should a Minister have a privi-
lege which is denied to a private citi-
zen? If a private citizen is- sued in
a court of law or filles a case agamst
somebody for defamation, his case is
heard in public and why should Gov-
ernment think in terms of any in
camerq and hush-hush enquiry? The
idea of such enquiries ig that the pub-
licity given to the mis-doings of any
person 1s the best corrective for the
maintenance of public integrity. In
this connection, 1 may refer to what
Mr. Justice Lyshinsky said in Britain
in the case of the chargas brought
against Mr. Belcher who happened
to be a Under Secietary of State. So
much of evidence was led before the
Lyshinsky Enquuy, and one of the
witnesses said that he had given a
box of cigars to a Cabinet Minister.
Even that was considered to be an
improper practice and Mr. Justice
Lyshinsky said that he did not re-
commend any further action against
the person concerned because the
publicity given to this rharge was
the best form of raising the public
tone in respect of the maintenance of
the highest standards of integrity of
Ministers.

In this connection, I may refer also
%0 a case which had attracted all-India
attention, the Khadiwala case 1n
Madhya Pradesh. Mr. Xhadiwala
was an important Congressman, he
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had been charged with serious ofy
ences by a magazine in Delhi, ‘Sarita’.
Some of the charges were false and
were in very bad taste. But one
charge was proved and that brought
about the complete transformation
of the political situation in Madhya
Pradesh. The idea of giving publi-
city to these trials is to see that the
wrong-doers do not get away in
hush-hush or secrecy and I hope that
the Minister will hold the scales even
between the citizen and the Minister,
and Ministers as a class, by seeing
that the Ministers face their trials
openly.

Sir, I am not in favour of Ministers
bheing classed as public servants on
whose behalf suits can be tiled at
State expense. This is the substance
of one of my amendments, Minis-
ters stay in office for five years. If
they do not have a seat in Parlia-
ment or in the State Legislature
they have to vacate their offices. They
are not in the position of a public
servant who is under a contract ot
employment with his  Government
to serve for life, for a peried of
thirty years. When this is the case,
why should Ministers expect that
they should have the privilege which
is reserved to public servants, What
1 would like the Ministers to do is,
when they want to sue a person for
defamation, they should ask for
financial assistance from (Government
for prosecuting their cases. It is
only fair that when a Minister s
charged with serious offeances, he
should get financial assistance as
Sardar Pratap Singh Kawron did in
Punjab, and if he fails in his case
and If the charges of defamation are
proved, then the Minister concern-
ed should be asked to reimburse the
State all the moneys that the State
might have spent in the prosecution
of his case. This has hapwened in
Punjab; over a lakh of rupees were
spent on the defence of Sardar
Pratap Singh Kairon, and today,
Sir, Sardar Pratap Singh Kairon
has been asked . . .
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Tue MINISTER or
THE MINISTRY or HOME AF-
FAIRS (SHrRr JAISUKHLAL HartHI):
May I correct him? The position is
not that the Minister will be defended
by the State, it is that the consent
of the Minister in cases of defamation
will not be necessary. The Public
Prosecutor can file a complaint even
though the Minister says that he does
not want to file a complaint. That is
the position.

STATE m™

SHrRr A. D. MANI This ig against
the basic tenets of the principles of
justice. If a person iz defamed, he
is the person whose rights have been
affected by somebody. his con-
sent may or may not be necessary.
What the Minister is going to do is
to enable the Public Prosecutor to
file a complaint of defamation. Even
in that case, the Minister concerned
has got to take the witness stand be-
cause the other person will say that
he is prepared to prove the charges
against him. Then what happens?
The Minister is put in the witness-box
and is subjected to the same gruell-
ing cross-examination which he
would have been forced to face if he
had filed the case himself,

i feel that as far as this is con-
cerned, the Ministers are political
persons. They have got a political

standing, they can appeal to the
Legislature, they can appeal to their
electorate. They should find the

money themselves. I would like to
know from the Minister—when a case
is filed by a Public Prosecutor or
somebody authorised by the Govern-
ment, what is the position.

Sharr JAISUKHLAIL HATHI: The
Minister is free to file the complaint
himself. There is no juestion of a
Minister not being permitted to file
a complaint. But ag I explained, sup-
pose there are certain allegations.
Really, as the Code of Conduct says,
he should face them. In extreme
cases, suppose there is no allegation
and still he is being defamed and he
does not want % go to a court of

law. This is not a case ot the Min-
ister alone. Even in the case of a
public servant, suppose there is amn
allegation that he has defalcateq a
lakh of rupees. Now the Govern-
ment or the administration is bound
to see that these allegations are
wrong and that the man is exone-
rated. If the person has defalcated
in fact, he may say he does not
want to give his consent and that he
does not want to go to a court of
law. In this extreme case the Pub-
lic Prosecutor can file a complaint
even though the man says that he
does not want to go to a court of law
to get the allegations cleared and to
set at rest all the apprehensions and
to get at the truth. It is not a ques-
tion of who bears the cost. Even if
the man does not want, whether a
Minister or a public servant, the Pub-
lic Prosecutor can file a complaint.

Mr, CHAIRMAN: Mr. Mani, this
is time for me to tell you that you
have taken more than your share of
the time.

SHr1 A. D. MANI: Two minutes,
Sir. 1 would come back to this ques-
tion when I move my amendment be-
cause [ want to press the amend-
ment because I feel the Government
is seeking a vital modification in the
criminal law which circumstances do
not justify,

Sir, [ would conclude by saying
that it is not fair to say that Minis-
ters alone are responsible for main-
taining an atmosphere free from cor-
ruption. The Members of the Opposi-
tion, in fact every one of us have a
duty to see that an atmosphere is
created in this country so that the
democratic government can function
effectively in the years to come,

Surt LOKANATH MISRA (Orissa):
We are doing our duty.

Surt A. D. MANIL, I am only
saying that all of us must contribute
our little mite to see that the atmos-
phere is free from corruption.
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1 may also say, Sir, that unless we
eradicate corruption from our politi-
cal framework, it will not be possi-
ble for us to maintain democratic
institutions. In dictatorial countries,
democratic governments have been
pulled down on the ground that the
charges of corruption have not been
properly enquired into. It ig neves-
sary, therefore, for the future and
for the safety of democracy that all
of us make our contribution to see
that an atmosphere is created in this
country which will not permit any
corrupt person to function in public
office. We, Members of Parliament,
are prepared to help the Government
by bringing to their notice allega-
tions against persons in office wnich
they should enquire into and we hope
that the Government by ordering
speedy enquirieg will raise the tone
of public life in this countryy and
maintain the morale of public ser-
vants because public servants are not
going to respect us if the persons who
holq political office are allowed to do
things which they should not do and
get away, and which if they, the
officers, try to do, they will be hauled
up by the law of the land.

Mr. CHAIRMAN: Prof. Siddhanta-

Jankar. He will make hig msiden
speech.

Pror, SATYAVRATA SIDDHAN-
TALANKAR (Nominated): Mr
Chairman, Sir, since I have been
gitting in this House 1 have been

hearing speeches which are emphasi-
zing corruption so much that I feel
that we are living in a country where
corruption is at the top, corruption

at the Dbottom, corruption to the
right of me, corruption to the left
of me. If we go on making allega-

tions against each other like this,
against the Ministers, against the
legislators, against everybody who

comes across me, then what is go-
ing to be the fate of this country?
Are we all corrupt? And to whatever
direction we look do we see only
corruption and nothing else? Grant.
ing that there is corruption, my ques-
tion whether we are going to meel

,
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"W
this evil with legislation, and is #&&
possible for corruption to be uprooted
by legislation? Corruption, to my
mind, is more a mental, a psychologi-
cal and a spiritual malady. 1t is
possible for a man to be uncorrupt
without legislation and it is also possi-
ble for a man to be corrupt withou#
legislation. You can enact any num-
ber of legislations and still you will
find people who go on breaking these
legislations. It is no use to be truth-
ful when there is no occasion to tell
lies, and it is easy to be truthful
when there is fear of punishment. It
1s easy not to steal where there is
nothing to be stolen, and it is casy
not to steal when there are rules and
regulations which take you to the
jail. But we want a society where
we should have persons who should
be truthful against temptations. One
should not steal not because there is
nothing to be stolen or because gne
ijs surrounded by legislations, but
one should not steal because stealing
itself is an evil. This sort of society
we have to evolve and this sort of
reconstruction of society has to be
visualised by us who are sitting here
as legislators. Friends, ] want to
point out . . .,

Surr P. N. SAPRU: On a point of
order,

Some Hon, MEMBERS: It is his
maiden speech.

Surr P. N. SAPRU: I am gorry,

Pror, SATYAVRATA SIDDHAN-
TALANKAR: I withdraw that word.
Mr. Chairman, Sir, T wanted to point
out that we have to reconstruct a
society, it may be a capitalistic so-
ciety, it may be a socialistic society,
it may be a communistic society, it
may be a democratic society, what-
ever society it may be, but all
our attention should be concentrated
on the fact that we have to
develop men who should be pure
at heart, pure in mind. Legislation
or no legislation they should act as
men. This sort of society has to be
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reconstructed. And how is that pos-
sible?

All the ills of the modern society
of our present age are due to ou-
running after money, pecuniomania
'‘madness for money, That ig the evil
that is eating into the vitals of our
society. If you make legislations, do
you mean to say that this madness
after money will disappear? So long
as this mania remains rorruption will
remain. Corruption is not to be re-
medied by legislations. If you have
got people who are pure at heart,
then in spite of these temptations,
legislations or no legislations, they
will not be corrupt. Thig sort of so-
ciety has to be built. We have to
build a tradition in which people will
feel that they have to develop their
personality. They have to be real
men. Such men are wanting in this
age.

We are talking of corruption at the
highest level. We are talking of
corruption amongst Ministers and
public servants. Now my question is
that it is they only who should be
regarded as uncorrupt. If we regard
corruption as being lodged at the
highest level of our society, then
what is going to be the fate of this
society?

“gagrafa speregaaa AT,

Whatever the best of us do that
is to be foliowed by the rest of the
society. This tradition has to be
built and this tradition is possible
when a revaluation of society 1s done
All values that are being evolved
have to be changed. Today’s man is
an economic man. Every question is
discussed and judged only from an
economic point of view, but man is
not essentially an economic being
Particularly those people who are all
the head of society, those people
should not be regarded at least all
economic men. Our Ministers, our
legislators, and others whom we
regard as the best of our society, it

they also are economic men, then the
society cannot pull on. We have to
evolve such values which will change
the whole structure of society.

A second thing which corrupts max
is power. Concentration of wealth
in a certain number of people and
concentration of power 1n a certan
number, these are the two factors
that corrupt wus. Therefore, the
only way 1{o revalue, to Dbring
new values in the society is
to decentralise wll these things. Al
wealth should be decentralised. For
instance, we have got in our society
a clasy of people who are too  1ich,
who do not know what they have to
do with their riches. There are others
who are too poor. It is impossible
for them to keep their body and soul
together. So long as this sort of
society exists, it is not possible for us
to root out corruption. The people
who are too rich think others to be
richer and they go on accumulating
wealth and those who are too poor to
meet their normal requirements even
will go on seeking out ways and
means to accumulate wealth. This
structure of society has to be chang-
ed and after this change of society
only, revaluation or reconstruction of
the society is possible. I do not say
that we should not proceed with the
legislation. Legislation is one part of
the environment. Man is tempted by
nature, Perhaps this corruption is
implanted in every heart and soul
It only requires an environment to
bud out and if the environment is
there, the budding out is also there.
Therefore it is very necessary that
the environment should be controlled
by legislation but we should not stop
there. We have to rise higher. The
problem of corruption is not to be
tackled only by legislation. The pro-
blem of corruption is much wider. It
is mental, spiritual, psychological and
if we want to tackle this problem
successfully, then we should bring out
other legislations which may deal
with thig gside of the problem. In the
end, I have only to point out that our
approach should be manysided. Our
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approach should be higher, our
approach should not be coufined only
to the field in which we are moving.
It should be on a mental plane, on a
psychological plane and a spiritual
pline and we should visualise a state
of society in which the man in his
true self will appear so that all these
problems may automatically disap-

pear. .
PanpiT S. S. N. TANKHA (Uttar
Pradesh): Mr. Chairman, I rise to

lend my support to the Bill before
the House. This Bill, as the Minister
of State for Home Affairs has told us,
has been brought forward to end
corruption within the administration
by tightening the various laws and
measures and to embody some of the
important recommendations made by
the Committee appointed by the Gov-
ernment under the Chairmanship of
Mr. K. Santhanam, a leading and res-
pected former Member of this House.

[Tue Deputy CHAIRMAN in the Chair.]

Madam, we have, for some time
past been hearing a lot about corrup-
tion in the administration both among
the Government gervants as also
among the politicians at all levels. By
those politicians, I mean those who
are running the administration. But
may I be permitted to say that I
refuse to believe that there is really
any corruption at that level or on
such 3 wide scale ag it is made out to
be. I have no doubt that thig charge
of corruption is being unduly magni- .
fied by interested persons and parties
with a view to running down the
administration and the party in power
which is responsible for running the
same. That cases of corruption do
exist need not be denied but to main-
tain that corruption exists in all
departments and at all levels is to
do the Government servants and the
politicians as w whole a very great !
injustice. I would warn my friends !
in the Opposition that by putiing up
such an unreal picture before the I
world they are doing a veryv great
injustice to the country and its people.
They are, by so doing, destroying the |
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good image of India in the eyes of
the other nations of the world.

Surt LOKANATH MISRA: Who are
doing?

Ax Hon., MEMBER: The opposition.

SHRI M. RUTHNASWAMY:
(Madras): But the Santhanam Com-
mittee report was not written by the
Members of the Opposition,

Panpir S. S. N. TANKHA: Will
these measures been prompted at tne
instance of the Opposition who have
clamouredq that there is so much cor-
ruption in the country. That is what
has drawn the Government’s atten-
tion.

Pror. M. B. LAL (Uttar Pradesh):
Then really you did not want to have
the Committee?

PanpiT S. S. N. TANKHA: If any
changes are necessary, those changes
should certainly be brought about

Surt M. RUTHNASWAMY: It is the
Committee that has revealed to the
world the extent of corruption that
exists.

Panpir S. S. N. TANKHA: You for-
get that the Committee has not done
any fact-finding at all. They have
not examined the particular instances
where corruption exists but since
such charges were brought, the
Santhanam Committee without deter-
mining the extent of corruption
congidered it proper and necessary
that changes should be made in the
law so that if there are any persons
of that type. they may be suitably
dealt with. I am convinced that the
Opposition by raising the cry of cor-
ruption, as I have just saiq, is destroy-
ing the good image of India in the
eyeg of other nations of the world.
This unreal image is being painted by
the Opposition in order to gain its own
ends, namely, to displace the present
Government from its power, but they
must remember that an image once
destroyed, will be hard, if not im-
possible, to be repaired and rebuilt
and if at all they at any time, succeed
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in capturing power from the present
governing party running the admini-
stration, it will be difficult for anyone
to believe that in a country where
everyone is corrupt, they alone are
free from that vice. Moreover they
must remember that by putting up
such an image and creating an atmos-
phere of distrust and suspicion, they
lower the public morale and affect
the standards of public morality in the
country. Good and bad and corrupt
and honest persons exist in all nations
and have existed at all times. As
such, to say that all Indians or all
Congressmen and politicians are dis-
honest and corrupt is to speak the
highest untruth.

Suri M. RUTHNASWAMY:
ever said that?

Who

Panprr S. S. N. TANKHA: Within
the last seventeen years of Congress
rule in this country, 1 would like to
know how many cases of corruption
have actually been found to exist. If,
within thigs period only a few cases
have been discovered or proved, this
surely does not establish that the
country as a whole or a good part of
those running the administration are
dishonest and corrupt. In a big
country like India with so many
States, if one or two Chief Ministers
or one or two other Ministers are
found to have indulged in corrupt
practices, it surely does not establish
the rule that all Congress Ministers
or Congress politicians are dishonest
and corrupt, It will therefore be
right to lay the blame only where it
is due and not on all as a class,
whether it be among the Government
servants or among the politicians and
therefore the less this unreal cry of
corruption is raised, the better will it
be for the country.

It saddeng one to find that every-
one who comes into power either at
the Centre or in the Siates is found
fault with by the Opposition by label-
ling him as corrupt and dishonest. I
have personally known of one or two
aases of Ministers where dishonesty

and corruption was alleged by some
interested people but which persons
were truly scrupulously honest in all
their dealings and ag such it is wholly
wrong to say that all politicians in
power or the Government gervants
under them are dishonest and corrupt
as a class. It is however not my in-
tention to maintain that where acase
of corruption is found to exist, it
should not be enquired into. Such a
case should certainly be looked into
and that too at the earliest opportu-
nity and things should not be allowed
to drag on without any action being
taken thereon, because the more the
matter is delayed, the greater the
volume of agitation against that
person. Moreover, the findings of the
commission or the court which en-
quires into the case should be made
known to the public so that it may
be able to judge as to how far the
suspicions of corruption attaching to
the Minister or officer were correct
and justified, and in view of this,
Madam, I am strongly opposed to the
provision of the trail in camera pro-
vided under sub-clause 3(1) (b) of
the Bill. The right to ask for in
camera proceedings should not be
conferred on the parties to the case,
but should only be left to the court
to decide, and where the court con-
siders it proper or necessary to hold
in camera proceedings it should be at
liberty to so decide. But if we confer
this right on the parties, you will find
that in every case which is put up,
the accused will plead one or the
other excuse for holding of the in
camera proceedings.

Coming now to the other provisions
of the Bill, I welcome the change made
in clause 4 of the Bill whereby, under
the Criminal Law Amendment Act,
property in respect of which an
offence had been committed would
be attachable if the court so desired.
Without such a power it seems mean-
ingless that even though g person is
found 1o have amassed wealth by
dishonest means, he should be allowed
to hold that property in his posses-
sion even after he has been found
guilty.
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Now, Madam, the change contem-
plated in clause 6, namely, that if a
person is found in possession of
pecuniary resources or property dis-
proportionate to his known sources of
income, then prima facie it would
mean that he had earned that money
through corruption, or malpractice
would be a legitimate inference to be
drawn from those facts, and I agree
with the proposed change. But in the
same clause I would support the con-
tention of Shri G. S. Pathak which
he made yesterday, that possession of
it by the accused or on his behalf by
any other person at any time in the
past, before this Bill will come into
force, would also amount to an
offence is not right. This is not a
suitable provision since it is likely
to infringe article 20 of the Consti-
tution. I am in agreement with the
view put forward by Shri Pathak
and I would ask the hon. Minister to
get this mratter closely examined in
the light of the remarks made by
Shri Pathak,

I welcome the change made in the
Act whereby habitual commission of

offences under sections 162, 163 and |

165A of the Indian Penal Code are
being made substantive offences, I
also welcome the proposal that at-
tempts to commit offences of criminal
misconduct are also being made puni-
shable. With the changes in the law
as proposed by the Home Minister 1
have no doubt that a better climate
will be created in the public mind
and the country and that persons who
are in the habit of going, or are like-
ly to go wrong will be deterred from
that path by the stringency of the
measures which are now being
brought forward. With these words
I welcome the Bill.

Tee DEPUTY CHAIRMAN: Mr.
Lokanath Misra.

Sgrt LOKANATH MISRA: Madam
Deputy Chairman, I was shocked to
listen to the speech

Tae DEPUTY CHAIRMAN: Excuse
me. The House will sit till 1.30.
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Surt C. D. PANDE (Uttar Pradesh):
If necessary the time alloweq to the
speakers may be limited, because
there are so many speakers, and they
may be accommodated as far as
possible.

Tue DEPUTY CHAIRMAN: I think
the speakers also must be a little
considerate to other speakers and
make their points as brief, as possible.

Sart LOKANATH MISRA; Madam
Deputy Chairman, I was almost shock-
ed when I listened to Mr. Tankha,
when he said that it is because of the
Members of the Opposition that the
reputation of India has been tarnished
abroad. It almost soundeq to me like
the advice given to a school child to
hide the lighted cigarette in his pocket
when seen by an elder,

Sur1 AKBAR ALI KHAN (Andhra
Pradesh): It is good advice,

Sarr LOKANATH MISRA: Yes,
some of the Congress Members are
like that. They look like it.

Tue DEPUTY CHAIRMAN: Your
time is limited. So you please carry
on with your speech.

Sarr LOKANATH MISRA: Madam,
it would be very wrong to say that
there was no corruption prior to
independence. Corruption was there
but it wag there only confined to the
lower ranks. Somewhere in a court of
law a Peshkar might have been doing
it, in the CP.W.D. an Assistant Engi-
neer might have been doing it or in a
railway booking office some booking
clerks might have been doing it, Now
the proportions have increased, and
the proportion has increased only
because the men at the top have spon-
sored it. I would bring an allegation
against the ruling party that they
have sponsored corruption in this
country

Surr C. D. PANDE: No, no.
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SHrt LOKANATH MISRA: .
both at the Centre and in the States.

PanpiT S. S. N. TANKHA: No, it is
wrong,

Surt  LOKANATH MISRA: You
will have your say. If you can justi-
fy your stand, I shall be only too
happy to listen to you. But 1 will
also argue out my point and you must
give me the indulgence to do it and
give me a patient hearing, because
you have been at the root of it.

Pror. M. B. LAL. Not my friend, .

Mr. Tankha.

Surr LOKANATH MISRA: I do not |

mean anybody in particular.

Surt M. RUTHNASWAMY: That is
why he is kept out of power.

Surr LOKANATH MISRA: Now,
Madam, prior to independence, if
somebody  was amassing money
through corruption, he became an
eye-sore in the society. He was al-
most singled out in society. Every-
body pointed to him saying that here
was a corrupt man who had earned
money not through legal means
but through illegal means, and at
least up to one generation he was
being looked down upon. But now
the whole attitude has changed.
(Referring to Shri Bhupesh Gupta)
I am very happy you have come back.
Now the whole attitude has changed.

Surt AKBAR ALI KHAN: He will
support you.

Sarr LOKANATH MISRA: It is not
about him now. The entire attitude
has changed only because the spon-
sorship has been taken by people
who are ruling this country. It was
being looked down upon then because

there were other people to give
leadership to this countiry, ‘There
were sgocial leaders. There were

religious leaders. There were other
leaders in other fields advising people
what was right and what was wrong.
Now nothing, no leadership remains
except one leadership, and it is poli-
tical leadership and this political

! naturally

leadership has been at the back of
all these corruptions. They have
been sponsoring it, as I sgaid, and
corruption has spread.
Now, Madam, I would request the
hon, Members to remember one of
the speeches of our ex-Chief Min-
ister of Orissa. One of our ex-Chief
Ministers, Mr, Bijoyanand Patnaik,
said that “I am not here to run a
Ramakrishna Mission”. That means,
he wanted to say, and which he could
not publicly say, that he was in &
political den. If it was not a Rama-
krishna Mission, if it was not going
to do good to the people, what else
can it be meant for? It can only be
meant for a political den. If the
Congress Party, if the ruling party—
and I suppose he is a spokesman of
this party; he happens to be a mem-
ber of the AIC.C.; now he is going
step by step up—if he says

Surt BHUPESH GUPTA (West
Bengal): Take the spirit of his utter-
ance, not the exact meaning.

Surt LOKANATH MISRA: They
take up the spirit.

Sar1 M. RUTHNASWAMY: Not
by the spirit.

Surt BHUPESH GUPTA: Why
should the Congress Government run
Ramakrishna Missions, 1 can't under-
stand,

Surt LOKANATH MISRA: If he is
not going 1o run Ramakrishna
Missions, then naturally he wants the
political party to do something other
than the good of the people. If you
are really intending to do good to
the people, then no money is neces-
sary to run the party, at least no
underhand means need he adopted
to acquire money for running the
party. But he said it was necessary
to get the money to run political party
and for that any means could be adopt-
ed and the necessary resources could be
got from any source, no matter what it
is, and that the ultimate end was to
win seats in the elections gnd then
have a majority in the ILegislature.
This is what is being done by the
present ruling party in the country.
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Surt AKBAR ALI KHAN: For one
man you should not bring in the
whole party.

Surt LOKANATH MISRA: I have

limited time. If I am given more
time I can give you names, prchably
of one in each State, who belongs to
the ruling party, who has the same
attitude as the ex-Chief Minister of
Orissa. But because of lack of time
I have to confine myself to only one

State. I cannot go round all the
States,
Surprisingly enough the hon.

Minister told us the other day when
bhe was piloting this Bill, that it is not
necessary to include the Ministers in
1his Bill because of a ruling of the
Supreme Court. I accept the ruling
of the Supreme Court ag the law of
the land, But there is equally another
ruling of the Supreme Court in the
case of a Member of the other House
who was debarred from sitting in that
House because of his connection with
one of the public undertakings.

Surt A, D. MANI: What wsas that
case?

Surr LOKANATH MISRA: That
was the case where the Member
happened to be an auditor and

Surr A. D. MANI: Yes, Mr.

Basu.

ves,

Surr LOKANATH MISRA: He was
in a contract service of a Government
of India undertaking and the Supreme
Court gave the ruling that since he
had contract job with the Govern-
ment of India, he was holding an
office of profit. If it is declared an
office of profit, if the auditorship of
a contract job hag already been dec-
lared an office of profit I do not see
any use for the hon. Minister inciud-
ing this clause here in this Bill,
namely:

“in the service of the Govern-
ment or remunerated by fees or
commission for the performance of
any public duty by the Govern-
ment;”.
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If his argument holds good and if he
thinks it is good enough for a Minis-
ter being excluded from this Bill, be-
cause there has been that judgment
of the Supreme Court, then how does
he justify his stand in including this
clause in this Bill? This is also re-
gulated by that Supreme Court
judgment.

Surr JAISUKHLAIL HATHI: Office
of profit is different from public
servant. That was the case of a per-
son holding an office of profit.

Surt LOKANATH MISRA: A Min-
ister is also holding an office of profit,
if anybody who takes a fee or com-
mission is deemed to be in an office
of profit. 1 am sorry I have not
been able to convince the hon. Min-
ister yet. The holding of an office
of profit can only arise when the man
is appointed in contract service.

Surt JAISUKHLAL HATHI: Not

necessarily,

Sur1 LOKANATH MISRA: Not
necessarily? How else can it be?

Tee DEPUTY CHAIRMAN: You
are losing your time.

Surr C. D, PANDE: You may con-
fine yourself to Orissa.

Surr LOKANATH MISRA: If a
Minister is to be excluded from this
Bill, then I think these people also
should be excluded because they are

! also governed by that ruling of the

Supreme Court. So, I feel, probably
this is intentional on the part of the
hon. Minister and that is why he has
excluded the Ministers only,

The argument given by the hon.
Minister the other day also did not
very much appeal to me because of
the facts that I know and because
though the Minister said so emphati-
cally that Ministers are not govern-
ment servants, I know what they are
doing and how they behave. I might
cite some instances where the Govern-
ment of India has not placed them in
the list of government servants. The
first case is a case in Rajasthan, the
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case of the Kraya Vikraya Sangha
there,

Sart P. N. SAPRU: May I just point
out that Mr, Hathi has nowhere sug-
gested that the Supreme Court has
held that Ministers are Government
servants?

Surt AKBAR ALI KHAN: They are
public servants.

Surt JAISUKHLAL HATHI:
cunfused.

He is

Surr P. N. SAPRU: They are pub-
He servants and there is a vast diffe-
rence between a Government servant
and s public servant.

Sart LOKANATH MISRA: The
retired Judge would have noted from
the speech of the hon. Minister that
he said that Ministers are more than
Government servants. That means. ..

Surt AKBAR ALI KHAN:
sense that a Minister’s
is greater, it is more.

In the
responsibility

TaE DEPUTY CHAIRMAN: You had
better accept it and go ahead.

Serr LOKANATH MISRA: This
Kraya Vikraya Sangh is a co-
oLerative society which was in sole
charge of procuring gur for Rajasthan,
This matter has already been re=-
ferred to by Prof. M. B. Lal anq I
would only like to point out a specific
point about this matter. This society
was in charge of procuring gur for
the entire State of Rajasthan and they
purchased gur from Uttar Pradesh.
The Chairman of this co-operative
society was one Mr, Kumha Ram
Arya who was subsequently appointed
a Mimister there. Now, the Chief
Minister of Rajasthan wanted that
there should be g probe by the Centre.
Madam, you will appreciate the em-
barrassment that is caused by the
groupg in the ruling party. There are
two groups in Rajasthan and natural-
ly the Chief Minister did not want to
take upon himself the responsibility

of conducting a probe and he wanted
the Centre to do it. He probably
thought that if the Centre dig the
probe, then better justice woulg be
done, because directly he could not
do anything himself. If he did any-
thing, then that would upset his own
position in that State, because the
other group was strong. In such a
case, he at least felt probably that the
Centre would do justice, I mean do
justice and deal with those people
who are alleged to have done these
malpractices. But the Centre did not
take it up. The Centre perhaps did
not dare take it up. Is it because the
Centre is also afraid of that group in
that State? Is that group so strong
as that? 1 shall come to Orissa later.
But is that group so strong in Rajas-
than that it could horrify the Centre
into not taking up this probe? The
hon, Minister should make a categori-
cal reply to this point when he gives
his reply to the debate, as to why the
Centre did not take up thig particular
responsibility when if was offered by
the Chief Minister of Rajasthan.

Then Mr. Vishnoi, Additional Re-
gistrar for Co-operative Societies in
the State—an I.A.S. officer—was ap-
pointed to enquire into the matter and
some part of his report I have with
me.

Tee DEPUTY CHAIRMAN: You
have only two more minutes.

Sarr LOKANATH MISRA: Pardon?
On'y two more minutes?

SHRT A. D. MANI: He may be gven
five more minutes, Madam, because
he has been interrupted.

Surt LOKANATH MISRA: Let me
have at least five more minutes,
Madam.

Tae DEPUTY CHAIRMAN: There
are so many other hon. Members #o
speak. I request hon. Members to
kezp to the time-limit.

Surr LOKANATH MISRA: I will
only read out a portion from the re-
port:
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“Sangh had claimed that in
U.P. the traders had to pay certain
amount as bribe to the Regional
Food Controller’s Office to get the
export permits in time. The am-
ount mentioned was Re. 1  per
quintal and to the local railway
authorities for obtaining the rail-
way wagons in time, It was sald
that this extra amount would have
10 be added to the actual price
since no vouchers are possible for
such illegal gratification. The mat-
ter was discussed in the meeting of
the Board of Directors on the 19th
December, 1963. The Chairman had
also pointed out that in case these
charges were not paid, lifting of
gur in UP. would be affected. The
Boarq of Directors had authorised
the Chairman to convey this to the
Minister of Food in the Government
of Rajasthan and others connected
with the matter.”

1 pM.

This is the report from the Registrar
of Co-operative Societies, Rajasthan,
which says that the Railway people
had to be paid some illegal grati-
fication because wagons had t» be
obtained by the co-operative society.
Was a copy of this report sent to the
Home Minister and the Food and
Agriculture Minister? If the Home
Minister has already receiveq it, has
he taken any action in the matter? I
would like to ask this question.

“As regards the claimm of the
Sangh that the prices increased due
to illegal gratification to be paid to
the Regional Food Controller’s
Office or Railway people, it is obvi-
ous that similar proportionate in-
crease would be seen in the prices
of the other parties. Where there
1s an excess of say Re. 1 to Rs. 2
over the prices indicated by the
Regional Food Controller or the Re-
gional Marketing Officer one can
attribute it to the fact that the prices
of the R.F.C. are for medium quality
of pansera Gur. But for wide fluc-
tuations as are visible in some cases
one has to draw an adverse influ-
ence.”
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ven these charges that are there have
not been looked into. This is a report
from a responsible officer who en-
quired into this affair.

Madam, I now come to my own
State, Orissa. This is widely known
in the country and many of my
friends in this House have already
taken this up. In the case of Orissa,
sixty-three legislators, Members of the
local Assembly and Members of
Parliament, have submitted 3 memo-
randum to the President, a copy of
which has been sent to the Prime
Minister and the Home Minister res-
pectively. Now, the C.B.IL. also went
into this matter and has submitted
a report. I am told it is an adverse
report and there have also heen sug-
gestions by the C.B.I that some of the
Ministers and ex-Ministers should be

charge-sheeted. (Interruption). Let
him deny that when he replies.
SHRI JAISUKHLAL HATHI:

It 1s an easy way of saying anything.

Surt LOKANATH MISRA: All the
same, after the enquiries made by the
CB.Il, I want to know as to what is
being done. We expected that it
would either be sent to a judicial
commission to be looked into or would
be dropped altogether if there was
nothing wrong against the Ministers.

Tee DEPUTY CHAIRMAN: You
huve taken more than twenty minutes.
Pjiease wind up now.

Surt LOKANATH MISRA: I had
expected that if there was nothing
wrong against them, the whole thing
woulq have been dropped. Don't keep
this hanging. If you keep this hang-
ing then you would be doing the
greatest injustice to Orissa. For the
last three or four months there has
been absolutely no administration in
Orissa.

[
Surr N. PATRA. (Orissa): He is
exaggerating things. Everything has
been settled.

Sarr LOKANATH MISRA: [ am
serry I have no time or else I would
have replied to this.
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Tee DEPUTY CHAIRMAN: You
have had enough time Please wind
up now.

Surr LOKANATH MISRA: When
all the other States are going ahead
with planning, why should you dep-
rive Orissa of this benefit? There has
been no admunistration for the last
three, four or five months. How are
you going to deal with this particular
problem? If you want to deal with
it, deal with it finally, If you want
to hand it over to a commission then
do so but don’t keep the issue hang-
irg. I don’t think a sub-committee
can finally decide about it. I{ can at
the most take only a political decision
and nobody in this country is going
to accept a political decision now.

Thank you.
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&, % Froor A fe | fF w7 §
gare Sfy wa sfer #7237 2 1 WY
qEr @gq S AT & g fe & A
Fraw fear g, fee o e fomax
#F forherdr, faely 37 A7 feeryy,
feet T F7 A ot fRt |
oY THTT F7 FTTRITY 1T FF FJEHT
I FLA T RO FY A G 1 A
MR s T I
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[=r T wz17)
AT STy §, I gare A W
T TETE

oY wEl, 9 0T 9 9gd A
qT § IF o o FOHTATY S &
faaTs gaT BErET S J, S AEEA
gAR B9 & =R §, atewe faar 4,
Iq T3 AY g 2rIw H @ qm &
faqaw forat a1 fr o7 iy g9 Y
TFI &7 FTFT FoReY I F gIE F,
A 9a 91T §F F T WE  WT g
F1fgd | a8 WY gF FamT Ay o forar
THFTT FT ITH FHAEL FAT § HIT
a8 ot g7 aamar wfed fv few were st
TAFATA AR AT AT § | Afww F
dgar § 5wt o @ aw ) oA
w1 a4 faar @ ) a2 a2 fame
AT, faregia 3w & fadr &gy a9t YA
FMEAR TG @ E A AW F A
a€r gl & 9T 3, 9t fadrs
AR AAE & WIS a7 F1E AR A
FO W IS o a9 FE [ §, A AT
I FT IHE 9 AT & | AL
Fr Y g ag & fF 4 #8 @= A
o1 7 7@, AYET AT qATT T FSE
F WRM ®Y 99T FA T FIOAT FQ

W

AT S s e R g o=
T &9 I T FET 97 F& AFN
MRE N fgimaR e
AR 9T & A A wEwEar § F
AR F1T 7@ a<€ ¥ & fraw s aw
3 Y, aE aE wy | {9 o fay ag
& 937 HqOF G &7 fE gRE @
A qz Ffex famfor & 9] o= W
Y aravaFar § | v o1 fafieg wa &
2 f 2w 3@ 9 ¥ W ST & 3%
R FTEFT E

& o et § W A R g
TF AR I T4 97 98 TEaTy ¥
AT q97 1 ¥ ATy Y 5 F@r
g fr g agdieR a1 AR TR
FTF IR IGANTT A IAT W ARG &
w1 fopat o 3qa TG 79X 7 gEnfawr
TR #Y a1 fovar, afws oF qar
g4 FH" foeag 1 78) AT AR qaw
FE TN I AT 97 & 6 o Gar oy
39T A Y A% ar Tt B Gy
S fear | e ag wifrad AieE @ WK
IF TA T F FIATH (FTE F AR
Az § | fET gAa 9w AT  fE s
F qrF FW ITH AT 3 1, a1 R
3% QAFT AT T FAT ITF gUiceeew
FY T@ TP FT 1 forFrag Il @
a1 ag & auwa § fo ST off A1
9§ | q FA TW TG DT AW TG
F 5 9a@r W w18 fvderd §
Wi 71 uF T § 5 T TwmE
afeT g2 7 F 3 gEU FT T 99
[T AT @Y w1 AN F fAd agrEw A,
78 e § arfaw af £ 1 ¥ wmow
TR & aw ¥ § 5wy ol ey
faoelt #Y F12 & Iy AT o7 ¥
e fF agt Towm = fqar Seren
g 9T 99 FTWA & q9g F S
et 75T & | S Oawy Suey feww
AT ogET 8, SHH W g T
AR AR ®
FA qAT FL& FAT RT @A WY
FLAG FT I 9F qF {7 FARX I,
gAY STERd, gAT ¥%edN, BAR
e gqufceszd W TR g
gfaaT<y oY 3, SR W I AEY FAATIH
fr sy =€ ferer sm oA ¥ §
fr 4 7% 3@ fr 9% wRd o @@
AT & 3 foraa 3 § o7 A€ AT weaT-
I F & a7 e 39 ¢ | & quear
g fF 5a% ago & foowa & wt §
AfEHT B9 FY TEY T T F7AT TN )
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¥ mrawr o A qHEl fretd mdeT
7 FY FRdid Y aar awar g B (aad
sar f &% FoowT ¥ ar ¥ faw v,
91 FU AT T E 4 AfeT
& g guwar fo g9 wvaew A £ oav
J £0¢ Aasoig 1 a7 99 g o oA
WHT &7 qFer Foar aam | syt iy -
FTX § T AT AT BT G THAX §
WR F a8 999y § % gw fwdy o
FAAT F AL TG AT GFY § | T
& AT 1S FERIT guAy &Y e 8 |
afsr 3@ gy FRE &1 e T
o1 2 farame w3, a1 g froma Y feft
7 fordY g% ¥ 9AST 39 I@ & fad
HIGR FT 959 § (5 F ooa fendde
FY AT IFTC T 3G | THH 19 AT A
ag 29 5 gy e AR T
gar fFTAT @O AT § | g 9%
T T9AT JRF T & AfFT IEE
forely #Y Paear =¥ 1 sToY T3 I@AT
ifed v g e &1 gegant fae
WER AT § AR TF w7 qy Ay
19 7 fFg @ ¥ I F@T |

A AR A FEAT q7 | AfHT TWF
& Tt &, Tafad ¥ ooy oo w7
FATT FETE |
Tae DEPUTY CHAIRMAN: There
is a long list of speakers before me.
If everyone has to get an opportunity,
we shall have to sit through the lunch

hour. If the House so desires, we
shall sit through the lunch hour.

Some Hon, MEMBERS: Yes.

Tae DEPUTY CHAIRMAN: What
is the consensus of opinion? (After
@ pause). Then, the House sits
through the lunch hour, provided the
Members who  want to speak  are
present. Mr, Sapru.

Surr P. N. SAPRU: Madam Deputy
Chairman. I should like to convey to
Mr. Hathi my appreciation of the
wery able and lucid manner in which
he introduced this Bill. It was a

1058 RS—4.
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complicated Bill. It was not an easy
task, but he performed it with ad-
mirable ability, May I go on now to
suav one or two words about the point
ot a legal character or constitutional
character which was emphasised by
Nir. Pathak yesterday? Mr. Pathak’s
view was that you cannot make the
mere possession of property an
oftence so far as the past is concerned,
So far ag possession of assets of a
larger size than the man’s resources
justified are concerned, you cannot
make that an offence, because to do so
would be to go against the letter and
the spirit of article 20 of the Con-
stitution. Now, the point raised by
Mr. Pathak i{s of considerable im-
portance and I think it has to be look-
ed into carefully by us. I wish it had
been possible for thig Bill to go before
a Select Commitice. If it hag been
referred to a Select Committee this
point could have been discussed. Also
the question of burden of proof was
raised by Mr. Pathak. The distinction
that he drew between the adjectival
use of burden of proof and the subs-
tantive law of burden of proof could
have been considered by the Select
Committee. However, I am not going
into nice legal disquisitions. I would
like to say that in life one ought not
to take an exaggerated view of one’s
environment or of anything which
touches human affairs. We should al-
ways take a balanceq view in regard
to all these matters. 1 find that this
cry of corruption or this anti-corrup-
tion cry has become a very fashionable
one. The order of the day is to say
that there is corruption in every
sphere of life. I do not say that cor-
ruption doeg not exist. It existed in
pre-independent India. It exists today
and I do not know whether it will not
exist even tomorrow.

Sar1 LOKANATH MISRA: But it
has multiplied.

Srrr P. N. SAPRU: Well, it has
multiplied because governmental de-
partments have multiplied. There are
more civil servants today than there
were at gny time under the British
regime and, therefore, I am hesitant to
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generallse in the manner 1in  which
some of my friends have been doing
about this corruption business. Maybe
there is a good deal of corruption, but
1 think that 1t is important for us to
msist on high standards from those
wno control the machinery of the
(Government.

SHrr LOKANATH MISRA: May 1
interrupt him for a minute? Was
there a Khadiwala before indepen-
dence?

Sur1 P. N. SAPRU: I do not know
whether there was a Khadiwala or
not. I am not interested in all these
false things. My philosophy of life is
very different from that of my
Swatantra friend. What I was
saying was that it is highly
important that men in high
oftice should set an example of perfect
rectitude to their subordinates. There-
fore, the responsibility of Ministers is
very great, They should be a ex-
ample and inspiration to their sub-
ordinates, But there is 3 difficulty
which I must point out, which cannot
be got over in a quasi-federal Con-
stitution, such as we have got. T do
not know what authority Mr. Gul-
zarilal Nanda or Mr. Lal Bahadur
Shastri has over the Government of
Uttar Pradesh or over the Govern-
ment of Andhra Pradesh, Is it open
to them to institute an enquiry into
any allegation of corruption against
a particular Minister or Chief Minis-
ter of a State?

Surt BHUPESH GUPTA: Yes.
Sert P. N. SAPRU: It is for the

Legislatures of these States to
deal] with their Ministers and
the Ministries. You want re-

ally to reduce parliametary Gov-
ernment to a farce. The federal
Government here or the Union Gov-
ernment is one of the many Govern-
ments that we have in this country.
There is distribution of sovereignty
8o far as our country is concerned.
Sovereignty cannot be said tg reside
entirely in the hands of the Union
and, therefore I think we cannot go
into the details of provincial adminis-
tration in a debate of thig character.

!
1
)
'
I

Also, 1 should like to say that we
should have a proper climate for get-
ting things done., You do not make
matters better by shouting day in and
day out that there is a lot of corrup-
tion, set up vigilance commissions, ete.
You make the task of the superior
agency in your governmental depart-
ments difficult. They feel that they are
being watched by an agency which is
responsible to the Centre and they
cannot take action firmly or adeguate-
ly when the occasion requires. I
think, therefore, that in these matters
there should be an effort on our part
to understand the implications of what
we are doing.

S¢ far ag the Anti-corruption Bill is
concerned, I would say that the ques-
tion whether a Minister is a publie
servant or not has been decided by the
Supreme Court. The law as inter-
preted by the Supreme Court iz bin-
ding on all courts and Government
hag not brought forward any constitu-
tional amendment or any parliament-
ary amendment to modify the law as
interpreted by the Supreme Court,

There is a vast difference between a
public servant and a Government ser-
vant, and 1 would suggest that some
of us who are interested in a study
of this question may read an article
which appeared in the Law Quarterly
of 1932 by Sir William Holdsworth
on the question whether Judges are
servants of the Crown. His view was
that they were not servants of the
Crown. That does not mean that they
are not public servants. There is a
difference between Government ser-
vants and public servants.

Now, one of the things that this
Bill seeks to do is to make the of-
fence of defamation whose notice can
be taken without a complaint of the
person defamed. an offence, an off-
ence of which a Court can take notice
even without the party affected
going to it. I think it is necessary in
the public interest that there should
be some law of this character be-
cause our men hesitate to go to a law
court to clear their character. We
read scandalous allegations about peo-
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ple in big positions and it never
occurs to them to go and clear them-
selves before a court of law. No jour-
nalist dare write what he wants if he
knows that he will be hauled up for
libel or slander or defamation in a
court of law. Qur public opinion does
not insist upon their doing so or upon
their clearing themselves.

May I also say that I do not like
these in camera trials? I know that
there is a special case for in camera
trials, but I would leave it to the
Judge to decide whether he would
have any in camera proceedings or
not. You must ensure that the pub-
lic continues to repose confidenes in
your law courts, and public hearings
are essential for the maintenance of
the purity of judicial administration.
I have a strong feeling against in
camera proceedings, and even if a
Supreme Court Judge goes into a cage
carefully in camera, I do not -hink
that the Supreme Court Judge’s ver-
dict can do the person concerned any
real good. It does not rehabilitate
him. That is the difficulty. When you
have open hearings, you are either
rehabilitated or you are mnot, and
therefore I am not disposed to agree
with the suggestion that there should
be in camera proceedings.

Then, may 1 say that while there
may be objections of a legal char-
acter—I do not know to what extent
those objections are of an insuperable
character—in principle I have no ob-
jection to the requirement that if a
person is found in possessionn of
pecuniary resources or property dis-
proportionate to his known sources
of income, it should be assumed as a
matter of law that he has acquired
this property by dishonest mears. If
[ as an honest man get Rs. 300 a
month and I have property worth Rs.
20 lakhs or Rs. 30 lakhs or Rs. 5 lakhs
or Rs, 7 lakhs, I can disclose quite
easily the source from which I have
acquired that property—probably
some aunt of mine left that property
to me or some uncle has done it or
some good friend has left it or [ got
it through my wife. Well, it should
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not be impossible for a person to
satisfy a court that he has come to
acquire this property by honest means.

[Tee ViceE-CHAIRMAN (Surt M. P.
BHARGAVA) in the Chair]

It does not matter what the burden
of proof is. I would not bother about
the burden of proof in most cases
assuming that it does not shift. It
should be possible for the person
concerned to establish his innocence
without any difficulty,

1 would like to say before I close
that 1 do not like looking into the
accounts of persons with their bank-
ers, which should be regarded as a
sacred trust, but I am glad that the
power will be exercised only by
police officers of a certain status. I
may say that I am not opposed to the
clause which would enable a court
to go on with the hearing of the case
even when the higher court has been
moved for some transfer or some
other matter, because 1 think no in-
justice will accrue to the accused per-
son under this clause. It will be pos-
sible for the Judge or the Magistrate
to relax the rule in suitable cases. If
he finds that the presence of the ac-
cused is essential for the purposes of
fair trial, he will so record it and
send for the record of the case. An
appeal should not operate as a stay
in every case.

Then I would like to say that I do
not like this institution of Special
Judge appointed by Government. I
think the Special Judge should be
selected by Government on the re-
commendation of the High Court. It
should be possible for the Law Minis-
ter to give an assurance of this char- .
acter to the House. He should not be
selected at random by Government.
I think the Government should not
come into touch with the judiciary
directly.

Sar1 JAISUKHLAYL HATHI:
is the intention.

Sert P, N. SAPRU: If that is so
then that is all right. So far as pow-

That

! ers of appeal are concerned, they are
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there in the Preventive Detention Act.
And that is not a very, very string-
ent Act. I do not think that the Pre-
ventive Detention Act violates any
principle of criminal jurisprudence
and we have to see what legislation
can do to improve the climate in
which we have to function in this
country. Unfortunately, our
conditions are very bad. There is the
joint family system, there is a lot of
nepotism, there is a lot of favouri-
tism, there is a lot of casteism. That
is because of the character of our
society and it is to a social transfor-
mation in these matters that we must
turn our attention.

Thank you very much for giving me
this opportunity.

Tae VICE-CHAIRMAN (SHr: M. P,
Brarcava): Shrimati Ammanna Raja.

Sarr R. S. KHANDEKAR (Madhya
Pradesh): Have you got the requisite
quorum in the House?

Tur VICE-CHAIRMAN (Smrrt M. P.
BHARGAVA): During lunch hour the
quorum is not necessary.

Surr LOKANATH MISRA: Is it
not recessary?
.THE VICE-CHAIRMAN (SHRI

M. P. BuarcAva): That is the con-
vention, it is not necessary.

SarimaTt C. AMMANNA RAJA
(Andhra Pradesh): Sir, we have
found it necessary to bring forward
a law for maintaining good character
among our people. Actually, character
is unwritten law. We form our
character according to what our so-
ciety desires. It is actually unwrit-
ten. But it is a sad plight that we
find ourselves in today that a legis-
lation is necessary to make ours:zlves
behave properly. It is extremelly
necessary that a nation’s character is
built up properly so that the country
may be held in high esteem both by
the people of the country and by the

social |

people of the other nations, It is very
necegsary that we give all our atten-
tion for the sake of character-building
and the building-up of national char-
acter. We, particularly the Members
of Parliament, do not belong to one
party, but belong to several parties.
If each party feels that it is neces-
sary to look after its own Members
and see that their Members behave
properly, it will be very good. It is
very sad to find that today people
holding high offices of responsibility

are maligned probably not without
justificafion.
Smrr  LOKANATH MISRA. But

how many Members of the Opposi-
tion are holding those responsible
positions?

SerrvmaT C. AMMANNA RAJA:
I am talking generally. If it suits
you, you can take it. Why do you
feel so guilty? I am talking of Mem-
bers in general, Members of several
parties who are in places of respon-
sibility, It is they who have to set an
example to the rest of the country.

Surr LOKANATH MISRA: It
specifically meant for your party.

is

SarmmaT C. AMMANNA RAJA:
You can say that. Yes. We are in
positions of greater responsibility,
fortunately, than the Members of the
other parties, and it is the good for-
tune of the country that the Con-
gress Party is in power today. Other-
wise, none of the other parties would
survive even for two months. I know
that, and it is the good fortune of the
country that people have been repos-
ing their confidence continuously in
the Congress Party.

Sarr LOKANATH MISRA: Because
they cannot be as corrupt as you
are, they cannot stay for two months.

SarimvaT €. AMMANNA RAJA:
They cannot stay for a few months
and that is why they are not voted
into power.
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Surt LOKANATH MISRA: They
are not as corrupt as you are . . .

SariMATT C. AMMANNA RAJA:
Bo, it is true, If 1 criticise my party
it is because 1 am interested \n my
party, Even if the Oppositicn is
criticising my party, it is because
they are very anxious that the
country should prosper. But it is
quite right. We require, and we
also invite, criticism. Only then cen
we be careful about our own beha-
viour. 8o, it is very necessary that
each one should behave properly.
Then there need not be any court,
there neeq not be any Supreme
Court to say what is wrong and
what is not wrong. Everybody knows
it. It is with a supreme decision ttat
we should conduct our lives and our

behaviour. Everyone of us knows
whay ig right and what is  wrony
People du wrong not because they

do not know what is right but be-
cause they are tempted to do some-
thing wrong for the time being,
though thiey are not well! off bv
doing that. It is a templation 1o
which they should not surrender or
submit. But unfortunately, it is wvery
few people who can control them-
selves and hold themselves in right
always in spite of all temptations. It
is unfortunate that we do not be-
have properly in a land like ours
which has given birth to Lord Bud-
dha, Mahatma Gandhi and several
others even during our time, people
who have set a high example, we
have worked with them, In spite of
this we do such things because it
looks as if there is a rivalry to vie
with each other to do wrong things.
They know that it is right to do good
but it does not pay them. They see
that people through several short-
cuts are growing prosperous. They
think, “After all, we do not know
what is right or what is wrong, what
is the other world, what is punyam
or what is papam, virtue or vice.
What we get is money and pogition.
80, let us have them.” That view is
not right. We hold Rama and Haris-
chandra in high esteem even after so
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many thousands of years because
they have undergone suffering and
sacrifice for the gake of one word.
They need not have given up all
their wealth and possessions and un-
dergone untold suffering. So, it is
the character that matters, not
money. Even in our own lifetime we
have seen Mahatma Gandhi giving
up everything for the sake of the
people, for the sake of the countrv.
Now we are going in search of things
given by Mahatmas like that. We
want position. we want prosperity.
For what? It wealth 1s lost, we can
get it; if kingdom is lost, we can get
it. But if character is lost, we cannot
get it. So. that is the thing that
matters most I am very fond of say-
ing that woman is mighty either for
good or evil. I think, unfortunately,
woman has the background of man,
whether to get him in the right or in
the wrong. Many people become cor-
rupt only to satisfy their families, to
take more wealth into their homes.
It the woman says, I do not want
what is not rightly our own, probably
the man may not be tempted to do
wrong things. So, it is necessary to
educate the women of our country.
Mahatma Gandhi has said, Shivaji has
said and several other people have
said that because of their wife or
mother they have risen to such heights.
So 1 appeal to the women of this
country to see to it that they do not
go after riches which are very
temporary but to run after good
character, good reputation and good
fame for their husband and children
so that they may rise in the esteem
of the people and of the country.
More than ourselves, more than the
individual, we have to think of the
reputation of the country. Even our
business people sometimes trading
with other countries have brought
bad name for our country. While
sending tobacco or some other things,
for the sake of some money, they put
inside some stones. And what a dis-
grace it is, what a shame it is when
you do the same thing with other
countries. How low you {fall in
their estvem? 1t is not the individual
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that falls so low but they think that
India is dishonest although an in-
dividual has done it. There may be
thousands of people who are honest,
but if an individual does anything
wrong which creates a very bad
impression, the whole family may
be very good, but if one single in-
dividual in the whole family goes
astray with regard to moral charac-
ter or something like that, the whole
family gets a bad name. I know
of some colleges 1n Madras where
we have studied. There may be 400
girls in an institution but if one
girl does something wrong, the whole
college gets very bad name. So you
have to think of the parent institu-
tion or the country to which you be-
long or the family to which you be-
long when you do a wrong thing.
Ponder, “Am I doing a right thing?”
If it is one individual, it does not
matter but you have to think of the
whole country to which you belong.

It is very sad indeed that even
the Congress Party, people who hold
responsible positions today are being
criticised. People who were pre-
pared to face death for the sake of
the country, and who have rightly
come to be in positions of responsibi-
lity, do not maintain their charac-
ter. I do not know what has hap-
pened to everybody. You hear of
sad stories in every State. No soon-
er you board a train than your co-
passengers start talking, ‘What is
your party doing?” I have said this
in the party meetings several times
before. As soon as complaints are
voiced about a Party member, the
party must have a body to go into
the whole thing and enquire into the
character of the individual and re-
move him from the place of respon-
gibility so that the Congress Party
is looked upon with respect and not
looked down upon.

I may tell you a simple thing
which made me ashamed of myself. I
was a member of the Select Com-
mittee for Food Adulteration. Some

{ milkmen belonging to some milk asso-

ciation came to me. One of them
brought some representation. I said,
“Besides protecting yourself what do
you do? You ask for so many things
for your association. Do you peo-
ple tell members of your Association
not to adulterate milk, not to in-
dulge in dishonest business?” The
man turned round and said, ‘“Have
you ever told your Congress collea-
gues not to be corrupt?” I felt very
hurt that a man like him was em-
boldened to say such a thing. How
much have we gone down in the es-
teem of the ordinary people? By
this the members of the other Parties
need, not think that they are above
board, or that they will remain above
board if they are put in important,
responsible positions. I know people
who captured either a Corporation
or a municipal committee somewhere
and I know how they behaved. We
have also seen a provincial govern-
ment which came into power in a
particular State, how long it sur-
vived. So it is only people at the
top are who are watched, and if they
do anything wrong, certainly they
are criticised. So it is we who should
really try and keep ourselves above
all blame. It is not enough to be
good, but we must also appear to be
good.

Sarr  LOKANATH MISRA: But
we presented an example of inte-
grity during the Coalition Ministry

in Orissa for your information.

Sart N. PATRA: You earned a
very bad name. At the time of the
Coalition Ministry, wyou gave the
Kendupatra trade to your own peo-
ple, to your henchmen, fo your bro-
thers at the cost of the public ex-
chequer.

Tae VICE-CHAIRMAN (Smrt M. P.
Brarcava): Mr. Patra, you will have
your chance, please.

Sarr LOKANATH MISRA: He is
their liaison from Orissa.

SmrrvaTt C. AMMANNA RAJA:
It is extremely neressary that parti-
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cularly people in power must keep
their members in check. If a mem-

ber is prone to go astray, the party :

must take him to task. I know that
these days it has become a  habit
with the people to talk agains: any-
body withoyt any justifiable reason.
But if there is anything substantial
against the members of the party,
we have to take them to task and
remove them from the party, not
wait till the whole country cries
hoarse against them. We should be
responsible for the abuses of our
own people.

On the other hand let me give you
another example. The other day in
Hyderabad a student found a bag
in the public gardens with Rs. 3,000.
He handed it over to the police
station and the owners claimed it.
How noble of him? A young boy is
able to do that. He does not yield
to temptation.
will ever know from where he got
it but he does not take it. If a small
boy could be so upright, so honest,
why can other people not be? We
have become so low today that we do
mot teach our children to be honest.
People have become so corrupt that
they do not educate their children
from their childhood to be honest.
‘We should narrate to them the story
of Mahatrna Gandhi how he descided
to be honest the day he saw the
drama of Satya Harishchandra. Like
that if you go on telling such stories,
thev might come some day to some
decision. You should tell them good
things. It is we who are respcnsible
for the evils in our children. We
neglect them. The children are
neglected in their family in the
educational institutions. Teachers do
not take sufficient interest in them.

Look at our officers. So many
bridges are falling down soon after
they are constructed, Soon after
the roads are laid, they do not look
like new roads at all. Why? It is
because the contractors, the engine-
ers- -not all—are corrupt. Whosoever

It is money. Nobody

|
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is respongible for this must feel that
by earning a few rupees he is cheat-
ing the Government, he is cheating
his country.

Tae VICE-CHAIRMAN (Sart M. P.
Brarcava): Mrs. Ammanna Raja,
it is time to wind up.

Surmmat: C. AMMANNA RAJA:
It is necessary for the officers to
have a sort of fear for the Govern-

ment. But YT I A9T oSS
We must set good examples so that
people may not think that if a

Minister can take money why they
cannot take. From top to bottom
every individual must set a standard
for himself. If everybody does his
duty, that is real service. You need
not go out of your way to do social
service.
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afg war 1§ oA fodr wgwdr
# forar strat § & 37 &0 WY warfA e
Y & AT gurk wtrmive ¥ Avat
CIE D 2 i o o -
FE 78 T Ta@ar § fa migaiee §
TN ¥ I8N A TEq 3T FIAT 9T | FI
T AT 93 AT § AT TG | B
QSHAAS FATANBHAT § AT T&Y, SFam
# 3o far a=ar araer & ar AgY agy
@nragi WANE L,

st "o Fo qiT: FT WEAE
gaer gz ¥ =gy & b faa v am
arEd ¥ I WER AT AT A8 IAR
Fa § FME qG 2 7

ot R W wfew ‘wfws o &
o & g AW g 6 ogard S
AT & | 76! wrew T3 0 ag fom
grEEt T AT & W@ E | gt O FTEET
Torar & s faTey I & 1w A
AT =G ag ¥ Ty & B A o
el AraferT F1 far o adl smar
=Tl FFYTIT FY a9g ¥ AL AYAT §
FI$ ATGHT T a8 & A& wran f5 3o
ST &7 9<Y afgg AT g1 1 AT H=er
q3g & S & W qF & X0 S 4
FEAMY § | TG OF ghwd § W A
Tex & aqan faar § B segfoma &
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[# e w0 arfaa’]
frrardafrfiaNwmagsfF o
oot ST # aS I8F ¥ oo
& | ST O G FAE! GG qAqF & TAFAA
qE T g9 dF W FWWT A G4y
I & eI § FHATE TGN &7 wEA |
R gew ¥ foqw 0¥ mwdt & oo
FOAT F IAAT § I 93 fAQ A0T
ot =% ar ¥ aw § 1 zefaw
QYA FY AT 1 I8 F for gn
Y qew § (gt &t agrar § 9g gardy
fariemd & 1K g9 399 99 7 999
Fropfom o aftfivme &
Ay ug foy & A sEd ae & o |
gofed gar 7w § T segfana
F ford ot sret < § g ST oo,
AT AT § I gATY qoH & @E 7
T 9T G 2 | ar 78 OF giandt i
§ zafey & g o9 FT g g
qifeardee & Wl & fod, fafaeesy
¥ fod o Fifafedmm w33 e
¥ Q¥ v qar @aat g ot fE wefr o
AT & T AT F99 § 07 TG Wy
73 o2 faq & afwq oo Ay
F I g sEaiea F I 9 T 37
AT T97 FT AHET (96 QT FHTAT

g

“They care more for the money
they get as Members of Parlia-
ment than for the interests of the
country as a whole or the com-
munity as a whole.”

g facga gavwa @ 9T 98 I &
& o0 37 i & T Y W
2T | FWF A @ A FAAT FT WY
&4 & fr svgfam § swar #) sarn
fafsrre a1 =nfgg | wwe segfam
¥ arar sarer fafsraee gy @ & ex
FH HI T TeF § HLOWT FT gL TG
FT T & | 18 98 anifgee qEf ¥
® Tk 9T gHAw v O F G ar =

AR oy qrdf 7 | segfaa § goommedt
FTHF g1 T & for FRaws T R AR |
Wi T FOTT R E R R
Ffaardy ara & fog w1 T 1 FT
g H AN A AR Jqrs & 9
TF GIHTT §7g el ®UT a9 IF 79
T q W WA A g AGH F THA
g

7 & gfqw feudwe & ar &
G HT a9 faamr Argar g | et
F ggw gfwm feqddre § @a@ suwmr
FIAAA T AT I & a8 W gfqw
¥ Y ST FOWA ¢ | I Feardie
F St wifeed g7 § 9 FOwW F@
ai & fgars =1 ag mfwac @ ar
FrE AT Y T AEHIFTT @ 8 )
9 F g T FW E A1 g9 49
IR FT g & o § wEr agwwe
FG #41F g9 3@ & % 7 #18 Fad
BT & A TF FTHTATT AGHT & q7 §
Qo FHYTETT TefEl F1 Twe fomn
AT AT AE TF A g | T
STEHY 39 19 F7 H9ST T 9 ArAar
£ | OF 39 A qF & A9 T GF A
faarmr @@ § 5 0% @@y o
Tegafs & qred AW gF AT SEA
ufesfaz fear | gas7 a0 Qi ==
& 91T g HT AT F @A AT | §AH
AT qTEHT 1 GHTA § | & A et
# IgiA BT wargy €1 & SR geweTHT
afgwrfFar & 1 ¢ 8 aF ¥ o
sgEwr gfew & maEr fewrd g
ag ¥ q9H GHT F g T F
Treggfa & g dw g W F #WA 99
¥ foret gferm sfwe ¥ agi & fadny
TEHT WIS F5 AL g1 W § FF qrei
¥y fem gfaw swwy a0 w<dl @ ]
fF geg 5@ Fg H g 3T & 1 qw Aw

L% @t margy 39T g 1 O qudi

TEal ¥ oot vl g 1 W 91 gmew

o e - -
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gfesfae & 71X s@ar & ofeifaey
€ | U qE T B A AR
£ afwT s ax A Fag +F g
& 1 7 gfew gwT =97 FT e AT
T o wwm ¥ @ A wmEw @
STAY | TV FEF FAU G F) oS qET
FOA gfaw § AR/ § | W AW
=12 fF =g w1 faed fammm 4 g
¥ ¥ foar & oF gweg § 5w A
fae gfem amt & s ad faeh
ST | T AT A w0 g g
Qi Em Rl W W gfwa Agr @
F AHAT gferd HEE & amA | &9
far 3w M #ifag f& gna T
< g

ot dto Sto uiT : T g5 WAl
& 1% 7T T 99 F7 39 ALF AGY
£ 1 92 3T Bved & fodr a€r Qe @ 7w
oo 7Y 5 FIE weHrguT AT § Wy
[ g=d H o7 gwar g a1 wifeane
¥ g g1 FHAT § | 1 @ WG g7 Gy
qHT FHIY & W wy a8 o A §
fir fead Fva femr a0F & 5a® g
g ey o e § & gfew
AT AIYHT [/IAT T FL q1 98 B
AR &T a1 agr & |

sft e o wO wife o gEwy
s awig g {5 aWfE oy & § w1k
@ ¥ sga ¥ gfaifaas smedt §
TaT q9g 72 WIS gwd) 2 fir gwax
farime & | W g A9 T ag gxae
a1 8 f gfes & wrae Fxawm g AR Ay
Fxqu faq 7 foqt agar qmr ST w@r i o
sfaT grrar o § F1E W @ fwoEw
FE F19 FX 9 fowfawy & fog ¥
FIOUF g &T | ZEET & 9 i
ad AN garg S sgfaa & 7=
A & AT TE g, TRiEd &
v AIFFw T €T AT T8 & )
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¥ gy 7Y feg s aH Wt Y
qq1 A€ AT =1fey WX qE a7 i
# fems e mfead & Nafa
Agt gifes ST Tifed | ag aOF §
fom @ o g8 @ xar d o
swgfem & swar &1 avs § fafsee
g g1 A Fga g 5o qw €
afgn fafadg #9em =0 A |-
qr FRfedt AW g3 1 WO ANE
ot Fafeat agy w7 w8 faaar
g9 AEY & a1 F faa, 7w it wif
QFT A AL g | AT TV
31 "e gEae g AT A9 fyAar
T2 IT4T @+ FL afeq Fesee qar o
FAR SR A1 qgT ¥ TG A
for @) AT & AR HGUA g9 LR 4
Ty G &1 I FIG § WS qIF
¥ w9 g w1 Gfoe @t 92 e,
gegg T § @ F3 difoe ar & agar
& 3@ R F1 1 W IJUFTT FY 4T
M FTH M M EF T T ¥
Yaeq g FFT g T TAH! WA ¥
3¢ T fen o wwar | zafed g€
fer & g9 @9 &1 N FA T JE€@
-

99 ¥ FU WRE F ¥ g,
fgawe, 9843 ¥ AR TP 9T A
fear vy qifafesa s wibw
¥ gaTee § g o TEw anmw gifafe-
@ qEfT & wefaar § feear faar
AN O A ArEETTE AT §
AR W O FH A W § AT
g s 9X Gfemw wifafma awe
T I&T 2 | wuA F f@gamw g
qEH! TYIgE FAT AT | WL T
ga&1 Fifew 2747 =rfgg 1 ag HF
? e wq foafea & o @9 ¥ w<Y
oz 8 g F1ow TEf 9T Awidt g
wtenr 9@ 9 W |l g | F
faarer Qm Fi fgr 92 ¥ q@ v

sregfeag & we gl 98 a8 aomRy | a8 Difafora wd @1 avEigERe
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B [y cat? @ 5 A ‘arfa’)

% ag Tear feamd snvfaem & mafqay
® o anfges oifeqt £ 1 wre ag
IRl FFTT TEY AT W WL F
WY HRT § FIOMT L AGT F Av
WTERET AT qreT St qrfent § & fEr
IF qEL G G AFAT § T
HqegT A Fow AT | qEfad " &
¥ Fe7g ag g & wew F fay
FUR B BT 9/ AT § AW HFX
AT AT |

“fuy weam § g Wim aw,
aT gREar /7 @R @R W 17

AT qEHT F2 FB T @ aE @
g AT & <@ Fir | zqfay =y
¥ weaT FWET da1 Ff 7T gqw
A T F1 g8 Iqrd fF g% 47
FT LY HIT 747 q&rT FAT A0
4 AR F a1 g % gER wEeR
OIS F1E FIFeT AR ¢ W o aF W
xg Ifrardl A9 F1 a0 AT A A
Feat F WL FFET GQT Ag FAA
T qF FHT AT q FIGUT G TGN |
Magdrgmusd gfra=i & zwax
g et frar o1 wa faw e
A FxFT T TEY AT | I FH
¥ fai gu o @@ e & g
ferieT § A ovar A foeRam &
g T3 foasT §7 I3 AT § I
feamr 7 s ¥ oF A9 ¥ ST
ST AT § HIR I q<F SHF! &g
WA Ie@e | A ema a8 § 5
T ¥ 77 q=9 Tl A TR § a4
w9 SrE A AT IGT F g A
@ Aoy ¥ fawe § W
FEGT & fawke & 7 o
TF {X I N OFIE FTAT A
a¥ E 1 F a9 ¥ v ¥ fv ooy
w7 TT T W T gw T w fad

ST | WY OF OF &FA F WL
st ey =E ag” rafafedfed
THA g AR 98 VAT FT @A 4
a9 MY BT BT THE! & AeaL AR
& & Tx9wT &7 w9t dar fEar s
2 | zafag #=8 97 WA F Iv@
§ 1A wma agr  9x  gISET
FATVIFEE 19T Aqy | 78 B B
=0 F o feu faaay =weig ot 99w
T QT T 487 @A § | FAF WRL
FTEETSA § 37 wwex o ot feamea
AT Za g A A WAy @ AR
gx F@ g | AR q FTqT FE
HOAT qgAT Fded TRAT & | AT FA
gy s F omw ggd el
=0 Y F AL I TF ¥ qRTH [y
=I5 BT AEY AT W UL AW F T _G
FI 59 I § AT qGT UV HITIF qF
peGl WB qACAIg 3FT G U\
grefagt &1 agi adr fawr s
a9 oF WG gfae w1 W weEa
A3 99 THAY | 1T gg FOWH AWt
9 ¥ GaT EAT | AWK 9 1V 9 EFAH
FET FIAT FT FFqT AGLF BT

& AT sarar T Fed gy ¥E fa
o w0 {5 37 gfamdr adi 3 a1
AT &9 AT Y& & | T TN a9 A
f& Fgl gl T g M fow a@ &
G QT g @I g | WX W AT qF
gfame ®1 geea A TG 99 9% TW
221 & L A FIAQA G AG! G &%l |
afwar 1 ]

Surr N, PATRA: Mr. Vice-Chair-
man, Sir, this Bill 1s the outcome of
the recommendations of the Santha-
nam Committee for the prevention
of corruption. Corruption has no
doubt spread among the different
strata of society 1 appreciate the
Government for bringing forward
this piece of legislation by amend-
ing the TCriminal Procedure Code,
the Indian Penal Code and such other
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Acts which are relevant to o1 have
something to do with tni, eradia-
tion of coiruption Sir, corruption 1s
mainly a social evil It has to be
tackled on a social plane The Gov-
ernment has a great responsibility;
the executive have also a great res-
ponsibility to combat corruption I dc
not say that Government officers are
immune to all corrupt practices rfhis
corruption has gpread even to the
social nstitutiong that are working
In one form or other in the countty
We have been heaiing not onlv 1n
this House but outside this House alsc
how to get rid of this corruptinn and
now Government has brought 1m-
ward these essential provicions 1o
combat 1t f there would ha.e bcen
no corruption there would have been
no need to buing this Bill B-cause
the Government in the Home Minis-
try 15 very seritous to tackle tl s pro-
blem, to combhat coriuption tno ough-
jy they have biought thiy Bill
Then what 1s the use of making a
loud noise why raiwse a hue and cry,
why beat about the bush, as if the
whole countiy has done a gieat
wrong as if somethmg has gone
bad as if our people have no mora-
lity, have lost all their sense of fair-
ness? Certain people are always
raising a hue and cry, makig a
mountain out of a mole hill And we
can undeistand to some exient why
these people are making all kinds of
allegations, and why tney kring in
them, though these persons are not
herte and so cannot reply Tiey are
bringing 1n the names of top i1anking
personalities and they are attacking
them though these persons are not
here to take up their own defencc

Surr LOKANATH MISRA But
you are here,
Surt N PATRA 1 am here, but

I cannot hold any brief for any per-
son I am here with the privilege of
speaking out my point of view and
not the point of view of the people
who are now being attacked

These people, these friend« »f the
Swatantra Party, are talkiny very
Joud about something that 15 hap-

penmng 1n Orissa. They say that this

[ 8 DEC
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Jung has happened theie and that
thing has happened there day i and
day out

Surt LOKANATH MISRA The
wnole country 1s talking about it, not
we alone T am grateful to Shn B.

Patnaik for one thing, namely, that
he has brought Orissa on the ftront
page news, during the last ftwo

months and moie

SHpt N PATRA There are people
who are not undeistanding -o many
things about Orissa and niy hon
friends of tne Swatantra Party are
misguiding  and misleading these
people Heie I may nariate a story
which we have 1n  Oriya “lhat 18
Chart Tundora Chali XKukuro”

There was a poor villager, an illi-
terate person who had a lamb on his
shoulder He was going with this
lamb on his shoulder He had come
to the market or shand: or hath as
we call 1t but since he could not
get a proper price for his lamb he
was carrymng 1t back He was seen
by four clever people who conspired
among themselves to depiive him of
the lamb These four got themselves
posted each at a distance of about
4 furlong, one after the other The
first one confronted the naor illiterate
man and asked him  What are you
carrymng on vour shoalder? Don’t
you sec 1t Why are you carrving a
dog on jour shoulder” The man
replied ‘No 1t 15 my lamh It is not
a dog” and he went on After pio-
ceeding for about a fuirlong the
second clever man met him and said,
“You are carrymg a dog Why? Have
you lost your senses?’ The poor vil-
lager was puzzled and he cxamined
the animal on his shoulder to see if
he was actually carrying a lamb or
not He felt confident that 1t was
after all his lamb and not a dog and
so he left the second clever man be-

hind and went ahead At the next
furlong the third clever man was
standing in a vantage position and

when he met the poor villagetr he
asked, “What 1s the matte» with you®
Why are you carrying a dog nn your
shoulder? You have been travelling
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a long distance with a dog on your
shoulder.,” The poor man  started
Jhaving doubts, but he proceeded on.
But when the fourth clever man met
him after some distance and said he
was carrying a dog and not a lamb,
he thought his lamb had converted
itsel? into a dog, since everybody
wag saying it was a dog. He threw
it down and went away. And of
course, the four clever men got the
lamb. Such is the propaganda that
these people are carrying on day in
and day out.

I am going to tell the House some-
thing about these Swatantra friends
of Orissa. These people of the Swa-
tantra Party, who are they? They
are the Rajas and Maharajag Chiefs
.and their henchmen who have no-

thing to do, they never toil, never
l1abour and never sacrifice,

AN HON. MEMBER: Who have
mnothing to lose?

Surt N. PATRA: They did not

make any sacrifice during our free-
dom struggle, for achieving the in-
dependence of the country.

Surt LOKANATH MISRA: How
many of the present Congressmen
took part in the independence move-
ment?

Surr N. PATRA: We are talking of
corruption. They resorted to poli-
tical corruption by styling themselves
as “Swatantra Party”. They have
not made any sacrifice for attaining
Swatantra by our country. When we
were shouting “Swatantra Bharat ki
Jai” these people of the Swatantra
Party of today were putting obstacles
in our way and in our way to attain
political independence. This is politi-
cal decoit. Thig is political corrup-
tion resorted to by the so-called
“Swatantra” friends. After they have
got that name. What are they doing
now? They have now approached
some old peoble, Congressmen,
people for whom I have the greatest
reverence, persons who could not
see eye to eye with the present Con-
gress people. They were having a
retired life but these friends approa-

ched them and persuaded them and
begged them to be their guide. They
accepted as their guide men like
Rajaji, a great man of India, as philo-
sopher, Shri K, M, Munshi who was
a great Congressman and who was
till recently a leader in Congress
and Prof. Ranga of the Lok Sabha,
who was also a top-ranking Congress-
man. These friends of the Swatan-
tra Party, they have not the courage
to stand and face the people them-
selves and they have taken the name
of Swatantraites and they have put
in their front these three people.
Take away these three persens, what
is left of the Swatantraites?

Surr LOKANATH MISRA: It
1 may interrupt for 8 moment . . .

Tee VICE-CHAIRMAN (SHri M.
P. Baarcava): But he is not yield-
ing. Let him go on.

Surr N. PATRA: If you take away
these three persons, then nothing is

lett. Now, these Swatantraites are
telling us stories of corruption and
talking of methods of preventing
corruption. Are we to take lessons
from these very people? The Con-
gress is the mightiest organisation
which has liquidated imperialism

which was the worst types of corrup-
tion, and which has put an end to
explojtation and driven imperialism
from thig country. Our first attack
was on the Rajas, the former
feudal chiefs who are mow seen in
the Swatantra Party. They were de-
pending on the exploitation of the
people, on the slavery of the people.
They were corrupting the people to
the very core. We have fought them
successfully and thus put an end to
their corrupt practices.

SHrr LOKANAITH MISRA: You
should go to Mr. Bhupesh Gupta’s
party.

Sart N, PATRA: These Rajas
and Maharajas who are in the Swa-
tantra Party have been pointing
out that everything is wrong and
bad. Why clamour gbout Orissa? It
is because the Congress under the
leadership of Shri B. Patnaik and
Shri B, Mitra, against whom day in
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end day out they raise an out-cry,
have liquidated the feudalistic ‘ele-
ments in the last mid-term elections.
The Congress has captured as many
as 84 seats in a House of 140. And
we have a sprinkling of Communist
friends and there are some 8 or 9 of
the Socialist Party, beating their
empty drums. These P. S. P. friends,
they always beat their empty drums
and make a loud noise, day in and
day out, and people who do not know
the real state of affairs in Orissa, are
misguided thoroughly.

I shall make the position clear.
Even after the mid-term elections we
had to face four by-elections. There
was the by-election at Jharsuguda
and then the one at Khallikote, and
then there was another at Jajbur, At
all these places our friends, the Op-
position have been thoroughly de-
feated. Even at the fourth place, an
ex-feudatory State, they could not
dupe the people even at this vulner-
able place—Mayurbhunj. Even there
they could not face the people. They
had not the guts to face them., Our
candidate was unopposed. What is
the use of decrying the Congress?
These friends did not have the guts
to face the people in Mayurbhurj, an
ex-ruling state and they could not
even sef up a candidate. Therefore,
Shri B. Patnaik and Shri B, Mitra are
red rags to these bulls. The hon.
Member referred to a deputation and
said that we had gone on a deputa-
tion,

Sart G. RAMACHANDRAN (No-
minated): May I ask one question?
In this particular story that you are
reciting who is the bull and who is
the red rag?

Serr N. PATRA: These are the
wild bulls of the Swatantra Party.
They are the bulls that are hitting
everybody. My friend was referring
to some of the Members of the Lok
Sabha belonging to the Congress and
also to Members of the Rajya Sabha.
I am one of them,

Tee VICE-CHAIRMAN (Surr M.
P. BHARGAVA): Some other time.
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Surr N. PATRA: I stand by that
Report. These people are always say-
ing something or the other. Please
go to Orissa and see the state of
affairs. Mr, Nanda went there re-
cently. He was able to spot out the
agent provocateur and in a public
meeting he wag able to expose the
people behind the students, those
who were misleading the students.
Now we hear some allegations against
Mr., Nanda also made by these very

people.

Serr LOKANATH  MISRA: 1
thought your leader was carrying a
petition against Mr. Nanda,

(Interruptions.)

»} FAWTAE ATAN (W) ¢
YIS ITANTET ST, T I A
FTUA FT T97 8 G & WX FH
wgt aF &AT gAr §, A et wa
g% frdy § T #Y w9 & N
¥ | g FOF A A T ¥ TH AR
¥ FIC g IB(AY FT AT fAear § |
g o & ) fER ) § & g
wiftrs RS & ang fa=mR Fo anfad |
gh fad o g F1 AW  F ol
a7 g« IBTAN & A § & fa=R ad
3T wfed | § ag a9 Awvww g
9 3w ¥ Fou § AR 9g fe ow
9 L #T HFEIA & W U
faegw froir @, 7@ Fem @@ d 0
fmaaamm g F@amwd N
FOA G gET R 98 FE-AlaS
qg S A demogAT & 1 & R
Tg e W T § | &9 e § ag
Fear {5 F09 @ I § @A
qrdf ater ar sRgfee R §, fee §
ug foege T § AR a8 &) A€ qwar
Fifs sfar go @ a1 X § =03
Y o1 ¥ i snfex gw oF & au
¥ & uw & @ ¥ # & ) zalau
Fua & fafwe ag | 7@
aifgd fF gv us gar 1 wmiwat
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[ 2aaraeea maga)

TF E T g9 I8 HR UF gEl
FY WAT 7 %3 | gH g AT =il
& seom frg fod & 7w weomw
g @ IEF wreon ¥ s ey
AW BT ¥ 0F  TH TZ I AT

“Everything 1s 1n short
except corruption”

# arrar g weoam @, St ai sEay
afmarr & s =ity S9F o ¥
st anfgd fy # v war |

Za Ay A7 fRg ey A Y ?
TR owaE F A s A
fear, oFaar  Aawr fran, e
W §w o, fFm oSy v afe-
= far 1 ¥y, 99, @iy o7 g
F 99 gT g WIEET A | WERAT
ST AR §AT ¥ /W 2 g A} IR
a9 F TN T AT F7 e feany
¥ | 9F & gH TG v 9T 99
AT PR FH IFSY T EN T
TR 9T A AW W W OF
arwr ¥ Afqear g o Afawar zwr
Fasifas A 1 agq 27 faedr aq
AT g1 | A WS fRed A ogw
I« AW F AT L W 7 T Ta
#Y T WA, A FH _EAT AR
¥ dmar g 5 owerer & W & ogw
qSTE @ T, & HITE #7 fAelr
FEAET AN FY JET T AT | TR
T 8F ¥ &, qufsrs otaq ¥ 3,
ATy o AR, TR S X IER
FO FY GO §, A ag 9wy g fr
qeTEr wiftq & AE, WTETE 99 &
Y I8f ¥, S HEF g ¥, I
g X it A o1 v AR agd
TO ¥ 4 § | @ AT T g AT
FHAE @wr A g WA A
geaTE A SIg €3 4 NI §E &
g WE-EEA T AT | gW e
aifgd fF g a0 @@ g5 ! W«

supply

HRT FY ATAT 93T, 1 9w ¥ X
FYAg W qg AT & 1 o GAT AEAT ]
G F g o o wdy & W
Y G Y qETT oY § F97 Wi
G F1 qW I § \ uw wrnfaw @
f& W wreEr & A wfawre-aEr
YT GA-ATAAT F3AT & | qg Fgr Jvav
gfE

‘gd T FTIAT HHA

aT Y AN FTER FT AT T B,
7q AuF F7 1 77 I | 7F wiawe
F QO W oW §, oAy 9w qgr
¥qr, o, Avegat Ay e g Y o
qF AT ATE FE AE A A oww
74 3w ¥ fafmd A @ 86 R,
wERT AT § | IR g% WE AAvAr
AT ITF AT fAFAS B, ITHT A7
FT G 1 gE T QW g AT AF ]
& maer ¥ fat 97 g® {77 qE@C @
0T ag Nv I 2N FAr § | W
T oo arax Y TE gl 8, a9 a7
A A1 Fforw ST § W qra} SHEAET
q FEr ¥ oWy g 7 A Qe 3AeNd
¥ afed o et &

TF TR T RT TR 0 A
Fe7 gagw faey G9 Sfvar gy 91 Far
&1 Y gem a FavTST Sgar I
@ | WEE H SN 47 w9 &
qex & | WIUH FW A9 F oW
afed fr g b FT Ao § 7 W
A T e N OFEA, A WORT 94T
Fam f& T ¥ gATey, arEy vy
"y vy 9 § 7 few fodr foeg ey &1
qg wwifas § 5 foaar ooem A
G FQ F, STY T T 91q FIH FV
Fiforw w3 &, W &7 a% A7 FEST
3dWe A AgA FAT AR g o
zafad go suaw § @9 71 W
=rfed 1 afg sra swvewr faern smga &,
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@A TEY gF AT QR HE F &Y
FTUF Z, JTHT YT G BT AT
©§  IER Sres fear S st
Tga #0 fear S @y | o
fa ¥ guvT FRw & A8 F|ar | 9w
9T T AFL AT TF A &AL AF
sg et g€ & 1w wfafadfeeat
F FAEt F1 3@ Afwy, 9@t 9 |
g 7grd | gl T¢ fgam I
AT g A fravg am w7 gw
FIEA & FTOT &1 1T &, AT A4H
ZATT AT 3 F @ w9
A% a9g 7 FEHAT FAT F 1 WAL
WA AF § TARA F% ATT §, T
FTH/ &T 7F gHIL AT § FIT TH
A /Far & | ¥ 9 T Fgar fv g4
wu wtam @ faFRErT & fAa
TeRerdr 9uEy F, Ia & Py
qeI 3 AT FF | F FAT TAFeAl
R %0 @ F79 ¢ ! A7 A 9 99
i 6 3 wiaa gt A afaw g9 797
¥ Fhiw Al & U AR gAY
aefzadt & qr g, afey Emr
IS ATEl & qrE F AT #1E
T A FrAfeaT @ &) wg wear 7
19 4T & faq Figw w2,
faess AT AN £ | F FEAT WEATE
fEzn w7 I fagrdr &9 7 ¥
T I, 4 A fau fyeAme §
5@ i #r e S emanfas 2
f& w7 W1 T AT & AT w27 Ay
Ny A Ty & agr Afaw o
Foyea fa 9w 3 3wF A dav wr
FqNGT §, AT AT AT AR o oY
TAE T ¥ AWE =Ter AT parend
FT JlaT A€ FT AT 3\ A AGY A
@ @ & 9T & wfow ¥ o7 I
@A 7 TS o T § o A
W AW AP R

A1 ZAIAT W ST 90T FT dA-
AT | T FvE arfearse wv At faae
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FAT F7 AFAY 749 AT L, AT SHE AQ-
fograr g1 o £ 1 w9 s wgfafa-
qfdt &1 Sg@a g war &, faum
AT T AT g1 QT & AT AT Iq%
8, 3v% W 9T F Ava-foeaare
STy & A fafefesn g Adifess e
TR 1 g TATY IT A9 I TG
#FAT | zafew gW g der wfed
fF oz M oG wF & HaEgr g, 99
q% 7€ vE, a9 A% Ma-feaR @,
Fafefesy v&m, adfmw @ar @
A ¥ g 2w AW A AFAT
1 safqy e wgmaE @ e e
gfraE @ srr =ifgr fF g derd
N FrugA 1 g, A WHCZ | AN
ot ¥ faaz qgw 721 fr ag 3w ag
? f& =l = @ewwnd &1 99 g%,
wgt ¥ wmfwd afvwt & g @y,
A W qE YqE A9 F 9§,
AU T AT AR R
‘gl g9 w99y,

I ZA WM &9 ¢ 7 W &
gute fafaeex 8, fyar afwsi & g
2, TN faaw ol & wfyafs €
AT I T8 FAT 2 T SAFT HA-
AV ZIAT § | EAT A IR
fom 2 | AR FgT AR FT AT
BT AR gAY qRE WeTA g1
FHTE AT ST I7ET FT FF7T F7F
3T F1 g s &7 wrfoy s €
gafed @ frederd it €, a8 werEl
F FIC § 1 EHIX WENET FT 3T 9
qraaT Irfg |+ 9 mrwfader @
a § | F9E w9 fow w1 gen
wrfed & Fgi ot 1 W E ¥ oag
g} Fgar f& @9 fAfaees wvaww &
%4 gu & | dfaw ag a9 &% ¢
fr afs wgdr W= fafeee @ €
gafay A0 &1 w1 feardr & A
g1 afe o O fafaeex et Q9 @
FE & FROT JIATH AT E, T THHT
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[t R arqam]
faedard g WA 9 gy g o
@fad Fa9 98 7 0 5 g =@
fear——387 5T, 78 99 7@ o=@
1 T g A A ¢ i AL A FogR
ar g, o8 sl madr wmifafafad
§ g agpafzas wafefefedt & o
a1 & ag g fr 7@ =t oF fafaeex
T3 A AT AT §, AT IF A -
afea veuifefafads s@t doav am
I+ A TfEd |

TH AW H IR A1 FE FAARY
€ | T FA FT G qAE W= Y
g T AREG ¥ W weAfat
g Aamar g fF a@w mx
T B FL W TE a5t FifF T
% gra af H1E wed 8, T I STATR !
T & I &1 TAW FT qg wifaer
w7 & | 9 fad ST & A mEdy
et g, AT A sfawm w5 A
sy W & 98 g9 foui & fer
QAT Y I, 95T ST ¥ FrE wSHT
quar &), a8 ¥ 7 7T | R e
FET FHART 1 g v wig e
aEr q7 ag Wi g1 & @ v
qfese F goITL AT AT §Y HEHT FIowT
Yoo g1 afc @ amaa g fF
IR @ FAAIAT H AT 0F AR
& a7 & a9 @ § wFw ¥ wwam
T[aIFA L

st dto do ¥ : ITAC A § AL,

foqaT O FEY E !
= IR w4 fE
woar foe @« g% & 1 gl

Fagar g 5o A FTTT gH AW A
T8 ¢ AR aft FIUE A I §
e aag § | 3 jE AT
§ & s g Jfer B gw few
TF A 35-fird det gandan &3, for
gaT & AWl F1 wd HER ¥, T WEH
2, TG FE FQ |

gt wé w4 F
IAET A A4S § a7 FgAT @ ¢ fr e
SqFEAT G ¥ wF gfaay g A
wifes feafs gue og, wias swaeq
QU w0, g8 Y uw dweaw fa g,
& Fafaee faam § A 39 fa=
F fegeae " gy T8 8 WX
T q% fFf 3 s § “ No one
lives by bread alone” 1 3aal
& JE, & @Y a7 FEW F W T mErR
ot Afy gy ey, o v o< oW
T i A ag g Aify § s aw
T qrfe Y &7 AT, I qaF FAN
TN A T OAG O | A A
o F I IAGT § AT I§ NI FA
g 1 3Etay & srfre areml
q Fg g i oo o ag w9 & fF ok
it &, Fq owaEdr gAY AW ¥ &
TP U s, 7g faegw @ @
Surt BHUPESH GUPTA: Did 1 say
that?

sft YA A 78 5
G T EF qTr AgT & 1 gty
# AT G FT AT AT 39 WK
di=ar wmgar g s St Fae -
IEYT GIR T E TR AZ | 7 qF
ga dFi, FOT Y g9 0 g
ITEH FqT, 7 937, T FAFA a9,
9% #ffer AW 99, T A
T aq1, Qa1 F1E A FY qwA |

it faagmTe ARTETEST avetyan
(e qRw) : FESH q HAG AT TG )

st FAMAIAA AREAN : qE A
qATH T TEAT § | A7Es §9 TG
#a faam avg &

ot famegATe RETETE AvefEa ¢
qg AR AT &

st FFAvEw Aot c a1 &
wad fa3% qT Bgan § fF a7 | &
HAT AT FAYR F FAT FHT
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o} famrergre AT |tfyar
I T gm AT AT W &

i TIWAA ATCAN ;. [N TG
JAET FT FHHAT T J1 T8 |

iy famapaT FeaTTas) Ffyar:
Wy A AW [ TRE FT L NN
WRE !

o) FFFNAER ACQN: ag A &
M g fF oww fraw wwdawrd

§|(*****)

sft faamsRTC A Wy
{ % * %k % % )

Ty FFHIHET AN ITEATERT
W waFadfaae
A AT I | I9 ¥ FAS AT S
o AT 5 wwofa s wfgy, #F
WEeqT 7 g e w@ifgd,  Sered
a1 Wfgd, v g1 ey, a9 yody
FqT FT AR S TOTWE g /R
Afx # W 91, 98 AT F AL T90
T 1 e wre fafaw @ afonw
T3 g fr o faw axg & wwr €59
o fafar 937 997, S9N FE@H &
Tt 2 7 3 F1 afiorw ag g e

The rich have become richer and
tha poor have gone poorer.

Surr BHUPESH GUPTA: And the
corrupt have become more corrupt.

off FaMAREA LA TN
g frema i wey E 5 fer
ag garg fast w@ss W fafaw
Y | GETT T A AW FT GG A
BN G &9 W1 § ) gafad g
Feer 7 g T 5 g AW ®
& oF AT FT ] Rl
gyt | N IF aF JAHT I qG)
gaar, a9 a% W9 fraw & FA
T o ¥ FEA AW W qEY
¢ wifF T A WA TOAT &

sesesExpunged as ordered by the
Chair.
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£ ST T ¥ o e @ A,
g & 47 @% &g 31 AT § fy
A N AT IO I AT AG
T F O =4 fen #7199
g =fed

Wt wwa Arean &y . foww
ot T g |

ot FAFTTEE Araae foam &8
a1 aFar & | faer ¥ A g WA
example is better than precept.

THE VicE-CHAIRMAN (SHRI M.
P. Brarciva): It is  time  you
wind up, Deockinandanj.

SHrRr DEOKINANDAN NARAYAN:
One minute; I am winding up.
QA a8 § fF ot g AErem
%1 a:r Elut 5“3" g; ll l lEaﬂ %J ﬁ
TR aiivaTE & wew §, W @
feedft a@ &, 3w dE =R
5 fra o ¥ gw wEafas faw §
s e @ v & 0 g Ty
AfaF wedt F1 aEwfE ET ¥ g
faar 2 a1 7 5% faar 2, gy I
5T ¥ e $E TR ) AR Ay
# T A 4T T AW AETRT T 5y,
=g § waw FwEar § 5 afs wmosy
W ¥ wrwm frareaT § O oo ey
oF & e & fF oAgenr A ¥ ey
ifw T gEwtw Qaw F fay
fratfm &Y & o7 7= #1 99 w4
T H9Y JA-H A, T4 AR T,
qUY ARG Sad ¥ ASr A,
qT IF a8 GUW ST A AL &
Kumarr SHANTA VASISHT
(Delhi): Mr, Vice-Chairman, I have
heard with interest the speeches of
Members here and I would like +to
make a few observations. We have
so much talk about corruption in our
country; it is not easy to find out
whether there is as much corruption
as is being talked of and where all it
is. T think sometimes it is there when

we hardly suspect it and 1 think very
many times it is being talked of gji
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the time without itg bemng therc so
that it gives a rather exaggerated im-
pression. It 1S not always good to go
on condemning one’s owp <ystem or
almost as a matter of habit to always
think that people are all corrupt, that
they are dishonest and so on. Ths 1s
not good, even as a matter of habit;
1t 1s bad for one’s psychology or out-
look because of the psychological at-
mosphere that 1t happens to create I
think there are certain contradictions
in our society due to various reasons.
On the one hand we are now becom-
ing more and more an acquisitive so-
clety and we lay stress on the acqui-
sition of material goods and things
and we have put as our goal also. con-

gciously or unconsciously, or with
good motives that the people must
get all the nicer things of hfe, that
they must have lots of nice things,
nice houses, nice gadgets, cars,
frigidaires and all those things We

have made that as the goal and any-
body who wants to advance in this
society must have all these things and
these things give the individuals or
the people a sort of status-symbols,
or a symbol of respectability also, if
I may say so. On the other hand, we
vlame people it they want money or
it they want to have all these things
in life We also have another voice
fritical of people amassing wealth
overnight and trying to raise their
standards disproportionately and very
quickly. They adopt all sorts of
means to acguire wealth and all the
things that wealth brings with 1t I
think this 1s a very serious and funda-
mental conflict and contradiction in
our society. On the one hand, we
give respectability and stalus to a
person who has all these things, no
matter how he has acquired t{hose
things At the same time, we criti-
cise corruption and so on. I think it
would be good if we could really
change our emphasis on values and
think that all these things are not
necessarily making a person Dbetter.

If persons could be simple and honest
and not be 36 much endowed with all
these good things, they could still

be called useful members of the so-
clety, without their having so much
of wealth or so much of affluence, cic
When we give them recognition, we
do not go wnto the question as t» how
they have acquired their wealth, but
recognition 1s given At the <ame
time, we are not happy when people
are corrupt and they get wealth
through all sorts of means The fact
15, 1 think, 1t we could po nack to
our own Indian culture, we would
not be so much taken m ond enam-
oured of the glamour of the nodern
world and what modern civilization

has to give u<« It has manr good
things to give us  Stll 1w (ould
coniinue to emphasise on our old
values of simplicity, unostc ' ¢

living and other simple habit

mng, I suppose we would not be los-
ing much We may be .ainang quite
a lot But we have been .dught up
in thig web of the Western and mod-
ern hife, rightly or wrongly, and
we are so much fascinated by what-
ever it has to give us thal we can-
not appreciate a person who may be
having a very simple house, a gim-
ple living, may be very modest or
does with limited expenseg in his
hiving ways So, we have a few con-
tradictory goals before us. We pui-
sue the acquisitton of wealth and all
these good things which make for a

very affluent living. On the other
hand, we also condemn or honour
people who collect money by fair

means or foul The only way to stop
it is that we should have some funda-
mental and permanent values in life,
better values in life. We would have
to completely change it and take al-
most a reverse direction, different
from what we are doing at the
moment This is one very important
thing. Also, we have not taken the
trouble to emphasise the good quali-
ties 1n people Rather we appreciate
them or judge them and evaluate
them keeping in view what they
have, rather than what they are.
Ancther thing is our wrong emphasis
on valueg and our neglect of, say for
example, the vouth. We are not
bothered about or we are not con-
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cerned with paying attention to young
people, nor give them leadership or
direction, nor even bother to set
outstanding or good examples before
them. When things go wrong, we are
likely to look elsewhere for the
causes, rather than the fact that we
have not taken the trouble or respon-
sibility to give them guidance and
the care they need and which is their
due, When we see indiscipline among
the youth we begin to look for all
sorts of reasons, except what our
own responsibility may be. I have
often come across young people w1o0se
parents have set before them some-
times very bad examples. I think
sometimes the parents have a very
anti-social outlook on various things
and the children only acquire what
they see in their parents and because
we lay less emphasis on certain
values we find things are in a mire.
Sometimes they are not working as
nicely as we would like them to be.
I think unless our outlook
on these fundamental issues changes,
we cannot expect to check certain
trends which are there in a certain
way.

Then, as far as the administration
itself is concerned, it people acquire
possession, say, through illegal squat-
ting, we regularise their squatting. If
they construct houses without any
plans, we regularise them. We have
put a premium on breaking laws,
wherever it happens and whenever
they want to do something, They
can construct a house without even
the land being under their owner-
ship. They can construct it with-
out getting the plans passed or ap-
proved by the local body. We have
lakhs and lakhs of people coming
into Delhi and setting up jhuggies and
jhopries. We have shops where
these inspectors charge money and
they are paid by the shopkeepers
and others for working at irregular
hours or beyond the working hours
and all sorts of things, We have the
problem of foodgrains and so on,
where there is large-scale profiteer-
ing or smuggling or things going
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into the black market and so on. We
just accept the status quo or the
position as it is without bothering
that something is required and some
handling is necessary in this. If

-there is a show of authority by any

State, vis-a-vis the Central Govern-
ment, then we accept whatever they
have to say. They do it in their
way. So, that is all right. But in
the case of another State, even a
small territory, may be a very obe-
dient territory, practically their case
goes by default, But in other States,
I think, we see illegal work or other
type of corruption. We always ac-
cept it. We give it recognition and
we legalise it more or less or . . .

Suerr P. N, SAPRU: Condone it.

Kumart SHANTA VASISHT:
we condone it. We accept it, we
recognise it. We make it legal and
proper . . .

Surr C. D. PANDE: Under politi-
cal pressure.

Kumarr SHANTA VASISHT:
sometimes under pressure. As a
matter of habit we accept it, wher-
ever there is any strength of force,
whether it is good or not, whether
it is right or wrong. We just accept it,
zive our okay to it

There has been much talk going
nn here about Ministers, that they are
very bad. And politicians are, of
course, getting a very bad name in-
creasingly. The entire atmosphere
seems to condemn the politician as if
he is a very corrupt person, a very
bad person, a very low person, and
everything is wrong with every
politician, particularly of the Cong-
ress Party. I am sorry to say that I
do not really share that view. I do
not think that the Ministers have no
other job except to make money to
favour their people ang collect money
in all sorts of ways. I am sure there
are a large number of Ministers and
other politicians who are very honest
and who serve the people.

Serr C. D. PANDE: Ninety-nine
per cent of them are honest.
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Kumarr SHANTA VASISHT: 1
think the large majority of them try
to serve without wanting advan-
tages, without taking advantages,
without —making money. Some-
times I think they may be even
giving much from their own money,
trom whatever limited resources they
may have. Trying to serve the

cause and work for it has become a

passion with them. It is a mission
with them. It is something which
is their whole being—their purpose
of life. It has become a habit—a way
of life with them, if I may say so
and it is a pattern of life with a large
number of people in the Congress
and probably with people outside
also. To condemn people in season
and out of season, to talk of them as
black sheep, I cannot share that view.
Nor do I appreciate it because I think
it ig entirely baseless and wrong.
When we see anything wrong we
took for scapegoats for everything.
This is the current today, the atmos~
phere today. The wind is blowing

in that direction, which I think is |

not in a very healthy direction. We
look for scapegoats. We want a
scapegoat all the time, against any-
body, so long as something is there.
Some sort of persecution even goes
on. Some sort of character assassi-
nation goes on. If anybody can bhe
given headlines in one or two news-
papers, some food is given for think-
ing. The public will be thinking
it over for a few weeks. Then, an-
other question can be asked. That
will go on for another three weeks.
Then, some more news is given . . .

SErr C. D. PANDE:  Another
question in Parliament is put by Mr.
Bhupesh Gupta.

Suarr BHUPESH GUPTA:
interruptions by him.

Kumart SHANTA VASISHT:
This will go no for months and
months, This character assassination
has also unfortunately  become
a very favourite hobby and I do not
think this is a very good thing. You
can carry on character assassination
for some time or even for a long

Then,
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time and many people can be lost
in the process. I do not think that

this is a very constructive atti~
3 p.m, tude in our society. To take

to this sort of desperate means
of doing this so long as it will damage
somebody or hurt somebody or do
harm to somebody—I do not know
why we are so desperate. Also to say
that any Minister about whom g
charge has been levelleq should re-
sign, it is sop easy to say that. I think
it is just'the pas time of a large num-
ber of people who sit down and do
nothing and cook up this fact and that
fact. They are all mostly cooked up
things. If they were facts I would
not be sorry, but mostly those are nof
even facts. They just make up stor-
ies and give them to the press and
also in most cases anonymously give
them to the various other parties also
and start some sort of a tirade. It
ends in smoke, but some damage is
done. The atmosphere 1ig spoiled.
Some people’s reputation is spoiled.
The image of the individual is spoil-
ed. That damage is done. Whether
there is truth in it or not, neverthe-
less the atmosphere becomes charged
with that, which is very unhealthy.
They expect that all Ministers should
fresign. Very humbly I would say
that if that was the case, every other
Minister would have to resign. It is
easy for me to say that Mrs. Mencn
is bad or some other Minister is bad,
so that for the time being there
would be no Ministry for the next
five years to come, That would be
the state of affairs. Nobody would
stop to think whether it is not bad
to do so, but the people’s psychology
is there to hit people whether it is
1ight or wrong. Therefore, please
do not just create a cloud of doubt
and suspicion about a person.

SHrt LOKANATH MISRA: What
about those cases which have been
substantiated?

Kumarr SHANTA VASISHT: I
will come to that. 1 know that you
are very anxious about that. 1 will
come to them. But this habit is not
good, just to condemn people, 1o rum
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them down and say that all ypoliti-

cians are bad. You will also be in.,r

the same trouble . . .

AN Hon. MEMBER: That will not
happen.

Kumarr SHANTA VASISHT: Of
course they will not come into power.
But neverthelesg they should
set down good traditions and prece-
dents. And to expect that anybody
should resign . . .

Sarr LOKANATH MISRA: You
are not co-operating.

Kumarr SHANTA VASISHT: It
is not my job to co-operate with
your political party. I will co-
operate with my party, not your
party. It the Swatantra members
leave their unit to go to the Congress,
it is not my fault. At the moment
you can create doubt and suspicion
and damage people, and think that
that is the easiest way to get rid of
them. Even if a saint were sitting
in the Chair, I am sure some people
would blame that person, and if they
are anxious to get rid of him, they
would cook up a lot of things against
him. Even Panditji they would not
have spared as far as 1 can see, but
I do not think that this is a good
way of handling administrative prob-
lems of corruption. I think it is
easily said when you say that a
Minister should resign when charges
are levelled against him or the news-
paper writes something against him,
that on the face of it he should
resign or he should go. I do not
think it is practical or realistic. To
make any sort of charge against a
Minister and to expect to get rid of
him, it may be a short-cut %o force
him out, but it is not easily deserved
on merits. Where Ministers are do-
ing wrong, I think the party should
take strong action against those peo-
ple. They should take action against
them. They should do something at
the party level or even at the other
level. I do not think that these
charges should be pending and do-

|
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ing damage to those people for
months and years. Action should
be taken and matters should be

finished.

Now, I would like to say a few
words about Chowdhury Kumbha-
ram Arya whom I know personally
well and for whom I have got great
regard for his leadership of kisans
and farmers and his work in the vil-
lages. I may say that I think our
friends in the Swatantra Party had
to give a very hard fight against him
with all the might of the Rajahs and
Maharajahs and all the feudal ele-
ments in Rajasthan behind <them.
Recently when he had his election,
indeed all their forces were very
well piled up against him and he,
almost  single-handed,  with  the
backing of the poor people and far-
mers, gave them a fairly hard time.

Surr LOKANATH MISRA: Not
with Congress resources?
Kumart SHANTA VASISHT: It

did not even want the Ministers to
come and address his meetings. He
did not want the help of Rajahs and
Maharajahs. He did not want te
get the help of all these elements,
(Interruptions.) These Congress lead-
ers have taken a leading part either
in the Harijan movement or in the
labour movement or the co-operative
movement or women’'s welfare or
whatever programmes the Congress
had laid down in the various cons-
tructive fields in the country. Many
of these leaders have taken part in
promoting the co-operative move-
ment. That does not mean that if
some office bearer of a co-operative
society has done something wrong
and got involved in it to that ex-
tent you can blame its president or a
Minister or a person who has be-
come a Minister, Just becauge a
storekeeper has done something wrong
you cannot blame a Minister. A
distinction would have to be made as
to where the fault lies, and the per-
son according to our law on the spot
who does something wrong is res~
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ponsible for the action, and pthers
are not responsible for his
Therefore, our hon. Members wauld
have to make this distinction and
not just casually go on saying that
8o and go is corrupt. So I do not
think it is fair to make a charge of
this kind.

Lastly, I would like to point out
one more thing. In clause 5A of this
Bill it is said that the Inspector of
Police of the Delhi Special Police
Establishment, the Assistant Commis-
sioner of DPolice in the Presidency
towns of Calcutta and Madras, and in
the Presidency town of Bombay the
Superintendent of Police can arrest a
person without warrant or without the
order of a Presidency Magistrate, and
so on. To my way of thinking this is
a very wrong thing. Why do you want
to give the right and authority to an
Inspector of Police who 1is a very
junior officer, who is not supposed fo
be a very senior and responsible offi-
cer, to arrest a person without warrant
or to take other action or to make
investigation of offences of this kind?
I think this power given to such a
junior officer is fundamentally very
wrong. Innocent and ordinary people
can be arrested and persecuted and
their freedom can be taken away.
A tremendous amount of damage will
be done by this sort of thing. I think
this power should never be given
except to the Superintendent of
Police or the Deputy Superintendent
of Police and in no case to any per-
son inferior to that status. I think
giving them so much power is very
much against the fundamental free-
dom of the individual, and if freedom
is to be spoiled so easily, I think de-
maocracy would be in great trodule, I
think this should not be allowed at
all. I do feel that as far as corruption
is concerned we should take concrete
angq prompt action action against peo-
ple who are found to be corrupt. We
should have a large-scale establish-
ment to examine and investigate and
took into these things But merely to

action. |

talk about it is only to guard those
against all possible action.

About Ombudsman, I cannot under-
stand anybody functioning as Om-
budsman. It should not be allowed
here. It is a very wrong practice. Y
cannot understand whether anybody
can be so trustworthy as to be able
to look around, charge anybody, look
into anything, look into any files . . .

TueE VICE-CHAIRMAN (SHrr M. P.
BHARGAVA): Please wind up. There
are other speakers.

Kumarr SHANTA VASISHT: 1
think this would be very wrong I
think that people are so deeply involv-
ed with one group or another—some-
body has his favourites, somebody has
his business contacts, somebody has
other contacts, and so on— that nobdy
could become a fair-mindeq Om-
budsman in India. I do not think we
should talk about this matter. I would
never trust anybody in this country
to look and examine everything, and
if such people were to sit in judgment
on me, I would never trust them and
take their judgment. I would never
have any faith in that person. A per-
son like Panditji could do many
things but I do not think there are
persons like Panditji any more. X
will not trust other people. There are
too many groups involved in this.

Thank you.

Surr C, D. PANDE: Sir, while mak-
ing these remarks, I am really sorry
that the last two days were much
surcharged with the talk of corruption
and no attention has been paid to the
clauses of the Bill, Only the hon. lady
Member who just now spoke refer-
red to two or three clauses of the
Bill. And in that connection, when
my hon. friend, Mr. Bhupesh Gupta
(Interruptions.) That
is the only purpose for which I am
speaking. He adumbrated two
theories—or in fact one theory—that
is this phase of corruption is due to
the power of monopolists behind the

. Congress and the monopoly of busi-

ness in the hands of big business,
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Surt BHUPESH GUPTA: Connec-
tion between the two businesses.

Surr C. D. PANDE: You say that
there is monopoly of power here,
monopoly of power there and there is
a coalition between the two, That is
your theory. As far as the monopoly
of power in the Congress is concern-
ed, may I sincerely know irom him
what his suggestion is? In g demo-
cracy, if a party has won by a victo-
rious majority, then should that party
say to the other parties who have not
got even one-third or one-fourth of
the votes, “Well, look here, we are {oo
victorious, let you have the power?”
Should we give power to the Swa-
tantra Party or to the Socialists or to
the Communists? As far as the ques-
tion that he raised is concerned, that
you have got only 45 per cent of the
votes, in a democracy where many
parties are allowed to operate, it is
impossible for every Member in the
House to get 51 per cent. of the votes.
There is a Constitution like that in
France where you have the election
first among all candidates and later on
two topmost candidates fight the final
election and one man is elected by 51
per cent. or more of votes.

Surt BHUPESH GUPTA: It is ..

Surr C. D. PANDE: If there are
several candidates of some standing,
then no candidate is likely to get 51
per cent or 55 per cent. of the votes.
So, what is your quarrel? S$Should not
the Congress come into power if they
win the elections? I do not think that
you are so harsh, Then what do we
do? Wedo . . .

Surrt BHUPESH GUPTA: I explain-
ed to you, we want proportional re-
presentation on the basis of the vote;
proportionate to the votes, the parties
will ultimately get the seats, If you
have 51 per cent. of the seats, you
will be the biggest party and you will
be called upon to form the Govern-
ment. Naturally you will have to
count on the support of others. If
you like, follow progressive policies or

1058 RS—6.
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follow reactionary policies. You
should be very careful in your treat-
ment.

Surr C, D. PANDE: Anyhow, the
Constitution does not admit of this
change. We abide by the Constitu-
tion and we will fight the elections as
they are and whosoever has the
majority whatever be the quantum of
votes secured by a man who has won
it he will be in the party which will
rule this country. You cannot help
it.

Now, your second charge is that
monopoly business is doing everything
wrong, that because we are connected
with monopoly business, therefore
every phase of corruption comes into
this country. This you have said so
many times that we take money for
the elections, and that therefore we
get this majority and therefore we are
giving concessions to the big business.
May I point out to him . . .

Surt BHUPESH GUPTA: 1 am not
so nice.

Tae VICE-CHAIRMAN (SHr1 M. P.
BrArGcava): Mr. Bhupesh Gupta, no
runing cmmentary please, Let him
continue,

Surt C. D. PANDE: Generally we
in the other House won 70 per cent.
or 67 per cent. seats. The opposition
parties and others got 33 per cent. Do
you think that the Congress spent
more than the Opposition Members?
On average, I have calculated from
the organisational point of view, if we
spend Rs. 1,50,00,000 for winning 250
seats in that House or two-thirds
majority in all the legislatures in the
country, then per head the expenditure
is not much, whereas—I know, at
least he must be knowing—in Andhra
Pradesh ang in Kerala there are many
Communist Members who—Mr, Kuma.
ran will bear me out—spent much
more. One Member said that in
Andhra Pradesh, even the Cmmunists
spent Rs. 40,000 per seat for the local
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Legislature. May I know where from
they get this money? Do they get it
from the people? You get it {from
shady sources which are much worse
than big Dbusiness in the country.
You get ‘money from China? They
get from Czechoslovakia, they get from
Russia

Suri BHUPESH GUPTA: Mr, Vice-
Chairman, now I will rise. He will
kindly sit down. I am very glad that
you have sat down. That only shows
your goodness.

SHrr C. D. PANDE: Not much time
at my disposal.

Surt BHUPESH GUPTA: These
statementg should not be made. I
never said that you gei money from
sources which I cannot name. I give
the company accounts. You said that
I get money from China, from Czecho-
slovakia, from Timbuktu, from Hono-
lulu. These are fantastic statements.

Surt C. D. PANDE: They are subs-
tantiated by records, everybody
knows it.

Surr BHUPESH GUPTA:. Where is
that record?

Surr C, D. PANDE: Bank of China
record is there; it has beep disposed
of lately.

Suart BHUPESH GUPTA. 1t is abso-
lutely rubbish. Ask Mr. Krishnama-
chari. I know, you have been saying
it for the last few years, You have
gone through the bank account, you
have seen it. Mr. Krishnamachari has
no love for the Communist Party, Let
him come and say.

Surt C. D. PANDE: May 1 know
what are the sources of the funds of
the Communist Party?

i

Surr C, D. PANDE: I am in posses-
sion of the House, Sir. Then, there
are thousands of regular party work-
ers of the Communist Party. Every
member is paid Rs. 100 or more an-t
we know it comes to lakhs.

(Interruptions)

Tae VICE-CHAIRMAN (Surr M. P.
Brargava): He has not yielded to you.

Now, let him continue, You have
had your say.
(Interruptions)

Surr C. D. PANDE: In their party
organisation every member, active
member, is financed and financed re-
gularly, and not very lavishly, say,
Rs. 100 or Rs. 150 per month. They
are very good workers. But I know
from the party memberg that they are
getting regular payment from the
party,

Suri BHUPESH GUPTA: Most of
them are starving.

Sarr C, D. PANDE: It is Rs. 100 a
month for one lakh of persons. They
may be very devoted workers. But
they are getting large sums of money
from abroad in the shape of books sold
here and through their embassies and
various other means.

Surt BHUPESH GUPTA: Mr, Pande,
please yield to me. If you say such
a thing «at least give me a chance to
contradict you because what you are
saying has no relation to truth, and
you are never a very truthful person
when you speak.

Srrr C. D. PANDE: Why take ob-
jection to the statement I made? You
can deny it. But I put it to the intel-
ligence of the whole House and to the
public outside whether the Communist
Party has no funds in this country,
whether the Communist Party do not
spend in this country while fighting
elections. If people are convinced,

Tre VICE-CHAIRMAN (SHrr M. P. ! then I have no objection. But this is

BHARGAVA): Two Memberg cannot

stand at the same time.

my charge and I stand by the charge
that I made,
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Now, why should big business sup-
port the Congress® We admut that we
have taken money I say, the Cong-
ress Organ:isation has collected money
from big business during the last two
elections Nobody can deny 1t But
can you Qite a single instance where
the Congress Party or the Congress
High Commangd or the members of the
Congress Paity have demurred from
enacting progress legislation which
affects the (lestinies of the capitalist
class? Is 1t not generally known that
they are very much against the Con-
gress policies?” And 1f they have given
us, In spite of all this, any money-—
even in the coming election they will
give us—it 15 not because they are
very happy with our legislaiion

{Ture Drputy CHAIRMAN 1n the Chair ]

They are not happy with the policy
that we are following In fact, they
are agamnst us  But they think we are
the lesser evil Many of the business
people szay openly, we finance the
Congress election because that is the
lesser of the two evils, It Mr Bhu-
pesh Gupta and people of his 11k come
into the legislature in a majority, there
will be no hope for thig country.
Therefore on account of fear of their
coming in, they give There are cer-
tain persons who are democratic 1n
thewr outlook who want that a stable
government a democratic govern-
ment, and a popular government
should be in power Therefore, they
finance a certain party which has got
the democralic means, which does not
change on account of money You
point out—during the last 17 years,
whatever policy the Congress has fol-
lowed 1t has not done it to please the
capitalist class; if anything, it has dis~
pleased the capitalist class If you
think that we are bought by money,
that is not so We take money be-
cause we have served the country in
the past and in the course of time, it
is quite possible that we may lose that
money and Mr Lokanath Misra’s party
may get that money, That is likely
to happen alsc We are also going at
a faster pace with our policies. But
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to connect us with big business and
say with dishonesty that two-thirdg of
the members 1n this country are all
corrupt and only one-third on that
side are not corrupt, this logic 1s not
good We all come from the same
stock of people. We have got the
same society and we have got the
same tradition Then how s it possi-~
ble that you will remain untouched?
Do not think that all Members on this
side are connecled with the Govern-
ment Many of us have nothing to do
with the Government Then where 18
the scope for their being dishonest?
You have tarred every Member of this
side with calumny, You say that
everybody in this country is dishonest.
Mzy I tel] the hon Mr Bhupesh Gupta
that by this constant talk of corrup-
fion he has tarnished the fair name of
India® ILook at corruption in the
Western countries and in other count-
ries We know Marshal Thanarat of
Thailand amassed 300 million dollars
The Diactator of Argentina, Marshal
Perona, amassed huge wealth. Simi-
larly dictators of this or that country
amassed great wealth They changed
the policy of their country They
aligned themselves with foreign
powers for the sake of money. In
consideration of big sums they
even leased out their country, they
allowed 1t to be exploited by capita-
Iists, in the Middle ZEast or in the
countries known for o1l That sort of
thing i1n this country never happened.
Not a single case you can cite where
the people have bought or sold away
their country or sold away the wealth
of their country to foreigners for
consideration of money We do want
people to come to this country but
nobody has ever allowed them to ex-
ploit it We want them to have high
opinion about our character But if
everybody goes on saying that Indians
are corrupt, we will be knowp as cor-
rupt abroad

Madam 1 have a grievance against
the Home Minister also who said that
there i so much of corruption in this
country, that he is determined to ex-
terminate corruption in six months
or twg years And added to it, his
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fiatterers also say that there are 110
lakhs of dishonest people jn this
country. And he appointed a Sada-
char Samiti. It is this type of talk
which tarnishes the fair name of our
country. That type of talk is not
going to help this country. What
will the world generally understand
about ug by our talks? No, we are
not dishonest.

Mr. Bhupesh Gupta said that there
are 500 Ministers in the country. He
said they have got so many sons and
he asked the House to make calcula-
tions, Yes, there are 400 to 500 Minis-
ters in this country, and maybe they
may have a thousand sons, But I can
assure you that not one out of ten of
them is employed at Rs. 2,000 per
month as he alleged. Let the Home
Minister compile a list of such people.
It is no use making sweeping allega-
tions.

Surt BHUPESH GUPTA: Or son-
in-law.

Surr C. D, PANDE: Yes, I am there.
Let the Home Minister compile a list
of song and sons-in-law whpo are em-
ployed on more than Rs. 2,000 per
month without the requisite qualifica-
tions.

Surt AKBAR ALI KHAN: If he is
employed on merit, it is all right.

Surt C. D. PANDE: Even on merit.
We do not hold, nor is it their con-
tention, that the sons of Ministers
should starve, What we want is that
the son of a Minister should not be
in a position wherefrom he can in-
fluence the policy of his father and
deflect his views.

Surr BHUPESH GUPTA: One little
interruption. Could you please ex-
plain how a son of a former Chief
Minister of Bombay, or Chief Minister
at that time, or somewhere like that,
who was only an employee of some
company became a millionaire in a few
years' time?

SHRr C. D. PANDE: I fully under-
stand. 1f somebody did business and
if he made money you should be able
to prove that he was in the service of
somebody and he was getting that
much of salary. If gomebody makes
commission out of a certain business,
it is the duty of the Income-tax De-
partment to find it out. And if you
can find it out, you can file g case,
You can say that this person was
related to somebody who made a large
amount of money. Let it be explain-
ed. But to say that every Minister
has got his son employed with private
business ay moure than Rs. 2,000 per
month this is too much of 3 calumny
and this is too sweeping a remark.

Surt BHUPESH GUPTA: We never
said that.

Surr C. D. PANDE: You did say
yesterday in this House that there
are 500 Ministers in the country, and
if they have so many sons and if they
are employed at Rs. 2,000 per month,
you asked the House to calculate and
all that.

Surr BHUPESH GUPTA: I gaid that
those who are employed at more than
Rs. 2,000.

Surt C. D. PANDE: Let the Home
Minister prepare a list. I request
him to make g list so that we do not
fall a victim to this calumny. When
you say something here, it is put out
in the press and people start saying,
“Look here, in Parliament everybody
is saying that everybody is corrupt”.
I admit there is corruption. I admit
that Congressmen, Communists or
Swatantrites may be charged of parti-
sanship because of rivalry but in
very few cases actual money trans-
actions are involved. I can say that
99 per cent. of the Ministers holding
portfolios in this country are honest
as far ag ordinary legal corruptions is
concerned. But I cannot say about
partisanship. They may be charged
of showing some favour to somebody
for the benefit of their party. That is
all.
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Some Hon, MEMBERS: Group.

Surt C. D. PANDE: Group or party.
And what is the Communist Party’s
approach? I will tell you one example,
There was a case of a famous
person who was well-inclined towards
the Left. Whenever there is any
question against him, Mr. Bhupesh
Gupta will say, “No, no. Nothing
against him.”

Surr BHUPESH GUPTA: Where?
SHrr C. D. PANDE: You recollect.

Tae DEPUTY CHAIRMAN: Mr.

Bhupesh Gupta, please refresh your
memory.

Surt C. D. PANDE: If a question is
put against a man inclined towards the
Left, Mr, Bhupesh Gupta will frown
against the questioner. Bug if it is g
question against somebody
towards the Right,
Bhupesh Gupta is on the alert and he
will say, ‘Look here the matter
should be pursued.” Mr. Bhupesh
Gupta, it js not your fault. It is the
approachr of the entire
we go by ideclogical bias, partisanship
spirit, whether it may be this side or
that side. We argue all manner of
things, make calumnies on the basis
of ideologies. We say rich man is bad
and a poor man is good, A Congress-
man is very dishonest and another
man is honest. This talk should stop.
We should take up the question in its
merit. We can ascribe it to indivi-
duals here and there but not to parties
as such or to the whole nation.

st amene (F9) . IwewTaRy
e, § =9 faor w7 awdw w9 &
fMIEsTgmg |l aT@ D AT
TH UX q29 99 @r g ) fEe ot
& gEEl ¥ FO9 IE M FHT G
g FYUF FT GG H T AT
2 afr w9 @F foag w@
TET BT 7 FE R foaa 1
agrar g @1 ag faw g &
T P A9 ¥ G FO9 q1ET F F7
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Surr P. K. KUMARAN (Andhra
radesh): Madam, Mr. C. D, Pande
ras very much exercised when the
uestion of corruption in the Cong-
ess Party was mentioned. In spite
f all the objection he has raised, I
el very much inclined to support
nd I appreciate the suggestion
rhich Mr. Mani has made that the
hairman of the House should con-

vene a conference of the Members of
Parliament to draft a Code of Conduct,
We have been drafting Codes of
Conduct and behaviour for several
sectors—for employers and emp-
loyees. 1 do not understand why a
Code of Conduct should not be

* drawn up for Members of Parliament

and Members of the different Legis-
latures because we are very much
agitated about corruption at the
political level. 'We do not know
what is happening at the lower leyels.
When this is raised, people are very
much agitated. The Congress Mem-
bers want to convert it into political

differences like Swatantira Party,
Communist Party and Congress
Party, etc. They do not know what

is happening at the bottom. In this
country today there is an atmosphere
where when we point out any cor-
ruption at a certain level, at the
lower level, people directly turn
round and say: ‘What is happening
in Delhi and other State capitals’?
Because there are cases and when
corruption cases are brought against
Chief Ministers of different States
and when they are not tackled,
naturally people get the doubt. The
Home Minister, Shri Nanda, first
stated that within six months he
would put down corruption. Many
people welcomed it., Then he ex-
tended it to two years, Now even the
two-year limit has gone. He is not in
a position to proceed., That is what
you see because there is pressure in
the AIC.C. from different sections—
I am not blaming the AIC.C. as a
whole.

Surr LOKANATH MISRA: Little
AILCC,

SHrr P. K. KUMARAN: The situa-
tion is such that he is not in a posi-
tion to proceed. If you know what
is happening in the country, you
will be shocked. The Minister has
brought forward an amending Bill
and I support the Bill but while
supporting the Bill T wish to point
out that it is not lack of existing
rules that is respomsible for corrup-



LU UMWY Lrawe D

£9/9 £17¢8

«tion., It is in the administration of
the laws. I would like to tell you
that I know the cases of two corrup-
tion inspectors. They were appoint
ed in order to trace corruption and
book the culprits.

An Hon. MEMBER: You
anti-corruption inspectors?

mean

Surr P. K., KUMARAN: Yes,
anti-corruption inspectors. Do you
know what they were doing? I can

even give the names; they were writ-
ing anonymous letters to a particular
Station Master saying: ‘Reports
against you have come and so and so
inspectors are visitng you.’ Then
these gentlemen wuseq to go. The
Station Master of the station from
where a lot of perishable goods used
to be booked, got perturbed. He
welcomed them and for two or three
days they were fed with fried chicken
and illicit liguor and supplied with
young girly and then they went
away with wads of notes in their
pockets. This happened with the anti-
corruption inspectors.

AN Hon. MEMBER: An honest
Station Master had those things with
him?

Sur1 P. K. KUMARAN: Corrup-
tion is there but it should have been
their duty to go and book him.
Afterwards what the Station Master
did was to collect bribes at double
the rate so that he could make up
the money he had paid. I know of
another case where there was a com-
plaint against a certain goods clerk
that such and such thing was hap-
pening. That man was a leader of

the IN.T.U.C. He was working as
an A.SM. but because the Station
Master’'s job does not Dbring any

money, he got himself reverted as a
clerk and got posted as a goods clerk.
When a complaint was made to the
Anti-Corruption Department  they
laid a proper trap and they went
there and while this was going on,

this particular individual was in-
formed. We are coming, we are
going to trap you, be careful’. So

much so, at the time of trapping, this

LV e,

‘man went away and put his clerk

—_———a

there. The clerk who was getting
perhaps Rs. 5 or Rs. 6 a month out
of the huge money which this man
was earning, got trapped and lost
his job. What happened to the man
who informed the  Anti-Corruption
Department? He was chased out of
the Department till he lost his job,
To-day he is begging in the streets.
This is how the measures are being
implemented in the country. How
do you expect corruption to be rooted

out? You know that these are real
cases out of life. I am not imagining
things.

There is another problem these

days . .

Dr. M. M, S, SIDHU (Uttar Pra-
desh) : Some bad cases in good life.

Surr P, K. KUMARAN: Good life
—ithat is very rare.

Sunt C. D. PANDE:; May I know
whether that man was giving that
information out of love for the coun-
try or out of any motive?

Supr P, K. KUMARAN: A low-
paid man might give information out
of spite, I do agree. He might have
given out of spite because he was
not given even a minor share. He
must not have been given one rupee
or two rupees because he was a peon
and oul of spite he might have given
the information but then what is the
protection? Even out of spite’ he has
done a good thing and why not take
advantage of it and take action against
the concerned man? Simply because
it was given out of spite or ill-will
or malice, on that account the whole
thing does not become incorrect. I
do agree that weakness is there be-
cause from top to bottom it is there.
Now people say, we call it bribe but
in other countries they call it tip and
so why talk about it? When we think it
is corruption, when we talk about it,
they say ‘What do you think about
the Ministers? Why do you call
upon these poor people alone to ac-
count?’ This atmosphere is created.

Panprr 8. S. N. TANKHA: By
whom® 7

-
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SHrr P. K. KUMARAN: By the
people. When they hear of stories
about Mysore and Orissa, how do
you expect people to think otherwise?
So my suggestion is that it should
be implemented properly. It is imp-
lementation of the law that is

im-
portant. You must have a  Secret
Service Society and it should be
efficient, not like the present Anti-

Corruption Department of the Intel-
ligence Bureau. The Sadachar Com-
mittee can do useful work in that
direction, not in other ways. By
preaching you cannot root out cor-
ruption. It may have effect in
schools but hardened criminals, who
are hardened in life, who have earn-
ed money through illegal methods,
you cannot convert them by preach-

ing. Stern action has to be taken
and you have to trace them. The
Sadachar Committee or the Sadhu

Samaj functioning under the auspices
of the Home Minister can pretend as
consumers, and then can give infor-
mation and help the Government but
stringent action has to be taken, It
was said that by talking loudly about
corruption our image abroad is being
soiled. It is not correct. The very fact
that regarding corruption people are
talking shows that our people are
conscious. So the countries abroad
only lock at the people and the peo-
ple of India are conscious of it. So the
question of the country’s image being
spoiled does not arise. It is done by
others.

Another thing is regarding the
low-paid employees. We have been
discussing the question of food. From
1951 to 1961 our population has in-
creased by 21'5 per cent, I agree.
But if you come to the growth of
production, it has gone up by 44 per
cent. Yet we cannot get food.
Evidently at least {o feed the people
at 1951 level food is there but where
is the food? The Government is
helpless. It is clear that it is hoarded
somewhere and who knows where it
is hoarded? The peovle who work
under the hoarders M™fow it but
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where is the guarantee? Suppose
they give information that in such
and such godown s0 many hags are
lying, if they give that information,
is there any safety for them? There
is no safety. So, in order to tackle
Ahis ‘corruption in the services you
should take into confidence all the
organisations of the employees in
such concerns, such undertakings,
so that they have a feeling of safety
and security on the strength of which
they can give you the correct infor-
mation and action can be taken on
it.

Another thing is regarding pro-
hibition. We know prohibition is
such a mania with the Congress Party,
with the ruling party, and yet I
would like the Home Minister to
tell me, “Is there any police official
who is connected with  prohibition
and at the same time is not corrupt?”
In towns where there were only five
or six licensed liquor shops, we are
now having 300 or 400 of them in
some form or other, and every
day the policeman or the inspector
gets his due from the shops; the
share goes right up to the top. Every
day the policeman goes and collects
the dues and the condition is that
every three months or six months
these people, these bootleggers, would
also supply a man who can be booked
under the prohibition law and sent
to jail for three months. And these
bootleggers would look after his
family till he comes out of jail. And
this is a pucca arrangement. In the
circumstances how do you fight it?
So, unless stringent action is taken,
this corruption cannot be rooted out.
Simply passing this Bill is not going
to satisfy, is not going to meet the
requirements, and I hope the Minister
will take this into consideration while
implementing the Act.

SHRT JAISUKHLAL HATHI:
Madam Deputy Chairman, I am grate-
ful to all the Members who have
generally supported this Bill. The
Bill was discussed in all its various
aspects, the political aspect, the legal
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aspect, the social aspect and the moral ,
aspect. I am particularly grateful to
two Members of the House, Dr. Sapru
and Shri Pathak, for their suggestions
and certain elucidations. They have
treated this subject from the legal
point of view, and the measure wh:ch
is a legal one does deserve that treat-
ment at the hands of legal experts. I
am also thankful to all the Members
who have stressed the importance of
a clean, moral, political and social
life. We have been discussing in this
House the economic development of
the country, the earthly belongings,
the scientific progress, and I th.nk
this is the first occasion when per-
haps everyone who took part in this
discussion stressed the importance of
the moral character, and that is the
fibre which we have to strengthen if
we want a clean and pure social life.
There have been, as I said, various
angles to this particular Bill, and
there is no doubt that the subjecl is
such that you cannot consider it in
isolation—the eradication of corrup-
tion, it has to be viewed from all its
aspects. But as we are discussing to-
day a legal measure, greater empha-
sis has to be laid on the provisions of
the Bill, which are being considered
by this House. I first propose to
deal with the general observations
made by the hon. Members with re-
gard to this Bill. I shall then take
up the specific provisions of the Bill

on which certain clarifications are
sought, and I shall also then deal
with the political and the social
aspects, which have been the sub-

ject-matter of most of the Members
of this House, especially from the
oppeosition side.

Coming to the general observations,
Shri Ruthnaswamy  observed that
there was no need for a new legisla-
tion and that the existing laws if
properly implemented, would be
sufficient for the purpose. Now, this
is not actually a new legislation; the
existing laws are only sought to be
amended to the extent that the trials
may be speedier, the procedural
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bottlenecks may be removed and the’
delays in the disposal of cases, which
we see today, may be eliminated. It
is not a new law. As the long title
of the Bill suggests, it is sought to
amend the existing laws only, and is
not a new piece of legislation, and it
was mainly, as I said, based on the
recommendations of the Santhanam
Committee, which have been incor-
porated in section 7 of their report.
and this amendment has been
brought forward with a view to en-
suring speedy disposals of trials,
removing certain causes of delays
in the observance of the present pro-
cedure, and creating certain offences

which were not offences under the
existing arrangement.
The other general observation

which was made specially by Shri
Thengari was that this Bill did not
deal with the important recommenda-
tions of the Santhanam Committee
and that it would have been bhetter if
first the report was discussed in the
House and then this Bill brought
forward. He also complained that
even from section 7 certain portions
had been left out. He said that para-.
graphs 1 to 4, and 25 to 29 had not
been touched. Perhaps he was not
present in the House when I made
the Motion and explained that para-
graphs 1 to 4 incorporated their re-
commendation to have a special
legislation for the economic offences,
and the Santhanam Committee had
suggested that this should be refer-
red to the Law Commission. I stated
in the House that we have accepted
that recommendation and that these
have been referred to the Law Com-
mission for their consideration. He
also complained that this Bill does
not make any provision with regard
to the Conduct Rules for the Gov-
ernment Servants, or that no action
has been taken. Their recommen-
dations with regard to the Govern-
ment Servants Conduct Rules have
been accepted and new rules based on
these recommendations have been
prepared. Therefore it is not that
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important  recommendations have
been left out; In fact they have
been considered and are being con-
sidered. Out of the 137 recommen-
dations which the Santhanam Com-
mittee has made, as many has 88
have already been accepted and out
of these 57 have been implemented.
He also suggested that the recom-
mendations with regard to the judi-
ciary are not contained in this Bill.
This matter is one which has to
be discussed with the Chief Justice
of India and the Home Minister is
discussing very soon those recom-
mendations which pertain to the
judiciary. He also stated that the
Sanathanam Committee had made
several recommendations with re-
gard to very important administra-
tive Departments or Ministries where
the scope for corruption is greater,
and that these recommendations too
have not been made mention of here.
These recommendations refer to the
Departments of the Director-General
of Supply and Disposal, The Director-
General of Technical Development,
the Office of the Chief Imports and
Exports Controller, the Central Pub-
lic Works Department, the Income-
tax Department. I may say that
all these recommendations have been
duly discussed by the representatives
of the Ministry of Home Affairs and
the representatives of the other Min-
istries concerned, and these recom-
mendations have been, by and large,
accepted and action on them is being
taken. What I therefore, mean to
suggest is that it should not be under-
stood that the Government picked
out only Section 7 from the whole
of the Santhanam Committee’'s Re-
port and brought forward this legis-
lation. In fact, the other recommen-
dations—too have been accepted, our
are under consideration. But the
Government thought that as Section
7 of the Santhanam Committee’s Re-~
port mainly deals with legislation, or
have recommendations with regard
to laws and procedures, and if they
could be taken immediately, then
there is no reason why this should

not be done, That is why this mea-
sure has been brought forward.

Another suggestion that the hon.
Member made or another criticism
that he made was that the abetment
of the offence of corruption which
has been recommended by the San-
thanam Committee to be made a
substantive offence, has not been made
a substantive offence. With regard
to this observation of his I may
submit, Madam. that this was exa-
mined in 1952 when section 165A
of the Indian Penal Code was inser-
ted and we were advised that abet-
ment of an offence by itself is a
substantive offence and that it should
not be read along with section 108
and that ig the reason why this has
not been included in this measure.

Several hon. Members have cri-
ticised the Government for not ac-
cepting the recommendation of the
Santhanam Committee for including
Ministers in the definition of public
servants. I am grateful to Dr. Sapru
for having clarified this position, The
Supreme Court has concluded this
question once and for all and the
decision of the Supreme Court is
binding on all the law courts in
India. There they have held that the
definition of public servant under
section 21 of the Indian Penal Code,
includes Ministers. And we are ad-
vised by our law experts that once
this is decided by the Supreme Court
it is not necessary to include it here.

I was rather not very clearly un-
derstood by Shri Lokanath Misra
when he said that I stated that Min-
isters are not government servants.
What I stated was that there is a
distinction between a government
servant and a public servant. I also
stated that a Minister, although he
is included in the definition is much
more than a public servant, looking
to this responsibilities

SHrRr A, D. MANI: You mean gov-~-
ernment servant,
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Surr JAISUKHLAL HATHI. Even
Government servant and he is even
much more than a public servant. I

say, because he has his duty to his .

electorate, he hag duties to the Legis-
lature and he has responsibility to
‘the Parliament, and his code of con-
duct is something higher, his res-
ponsiblity is something higher. It
was in that sense that I said that he
is not a government servant. Even
otherwise he 1s not a government
servant.

Then 1 come to the specific pro-
visions made and the several other
points for clarification or the other
critigisms made. 1 shall first take
up clause 3 which has been referred

to especially by the hon. Member
Shri A. D, Mani. That relates to
trial in camera. I may first bring

to the notice of the House the back-
ground for this., Mr. Mani suggested
and asked why should a 'provision
~for trial in camera be included?
Similarly other Members also had
raised that point. Under section 198
of the Criminal Procedure Code,
whenever a complaint for defama-
tion is to be lodged, where the Pre-
sident, the Vice-President or a Gov-
ernor or public servantg are alleged
to have been defamed, the Public
Prosecutor can file a <complaint for
defamation. Under the ordinary law.
that is to say, under the normal law,
the person aggrieved has the right
1o file a complaint and under section
198B the Public Prosecutor can only
file a complaint with the consent of
the person defamed. If the person
defamed does not give the consent,
then the Public Prosecutor cannot
file a complaint. I would now like
specifically to bring it to the notice
of the House an instance where a
public servant, I mean including a
Minister, is qoricerned. Take for
instance a public servant an officer.
It is alleged by somebody that he
hag defalcated or has misappropria-
ted a large sum or money, This 3

a defamatory statement, It
4 p.M. may be that the allegation is

true or it may be false but it
is the duty of the Government to

‘not be willing to go to a
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vindicate and to establish by a judi-
cial test that this ig wrong and that
there has not been any defalcation.
The person defamed may not be will-
ing to go to a court of law and file
a complaint, It may be that there

may be truth in the allegation; he
may have amassed large sums of
money and he may rest satisfied

keeping that money with him and
court of
law to get himself cleared. 1In such
a case, it becomes difficult for the
public Prosecutor to file a complaint
of defamation on behalf of that per-
son. If he does not give his consent
then the Public Prosecutor cannot
file a complaint of defamation and
the charge cannot be enquired into
and the truth cannot be arrived at.
It is there against the will of the
person who is aggrieved or who is
defameqd that we are providing that
a Public Prosecutor will be able to
file a complaint. This is something
which we are doing by going out of
the way in order to have a clear
verdict, in order to have a judicial
verdict. We have to view the pro-
vision regarding in camera trials
with this background. We know that
in defamation cases character is one
of the relevant evidences and any
kind of question can be asked in
cross-examination, maybe right, may-
be wrong. The person aggrieved was
not willing to file a complaint; he
was not prepared to give his consent
but the Government fileq the com-
plaint irrespective of the  willing-
ness of the person concerned. Do
we not even give him this much of
protection to see that the prices of
evidence that might crop up while
being put to a rigorous cross-examina-
tion affecting his character are not
published, may not be published?
Perhaps there is the impression that
this applies to all cases of corrup-
tion. It is not so. This does not
relate to all cases of corruption. trial
in camera is not for all cases of
corruption. This is only for cases
with regard to defamation and 1
think it is but just and fair that
this protection should be given.
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Mr. Mani pointed out another ex-
ample, another argument. He asked
as to why the Ministers should not
bear the expenditure of these cases,
why should complaints be filed by
the Government. It is not that the
Ministers cannot do it: they can do
it but this provision is only to take
care of the contingency when they
say that they do not want to proceed,
when they are not prepared. (The
allegations may be there, they may
be wrong and so the Ministers may
not be willing to proceed with them.
So, this is a provision meant not only
for the Ministers. It is meant for
all public servants. This is a provi-
sion relating to a case where the
Public Prosecutor files a complaint
against the consent of the aggrieved
party; it ig only in such cases that
this provision is sought to be made
operative,

Another point was raised by Shri
Pathak. He is not here. I have great
regards for him. He is one of our
eminent lawyers of the Supreme
Court Bar and whatever he says has
to be regarded with due care and
may 1 say, even with respect? In
fact, even before he raised this point,
we had locked into this. We had
considered the point which he raised
and I have again checked up to make
myself doubly sure that tWere is
nothing wrong. He made two
subtle points, as Dr, Sapru put it
The first was the suggestion regard-
ing property disproportionate to his
known sources of income in the case
of a public gervant which is sought
to be made an offence. His argu-
ment was that the property which
a person has as the result of his
having taken bribe and that bribery
is an offence but because he has been
in possession of the property obtained
by taking this illegal gratification
this by itself should not be an
offence. That was one  argument.
It is not something like stolen goods;
¥t is not on the analogy of being in
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possession of arms without licence;
it is not on that analogy that this is
made an offence. It ig not that be-
cause he has got this property from
money obtained through bribery or
corruption this is made an offence.
This is an offence which is termed as
criminal misconduct and the very
fact that he possesses property dis-
proportionate to his income which he
cannot show is an offence. He cited
the case of a person inheriting pro-
perty and not being able to explain
it away. Now, getting an inheritance
is a fact which could be easily proved,
It is not a thing which cannot be
explained. Where he cannot explain
legitimately the source of the inheri-
tance then it becomes an  offence.
We know 5 number of cases where
officers drawing Rs. 500 or Rs. 600 or
Rs. 700 are in possession of movable
and immovable property worth five
or six lakhs or rupees. We also know
that the officers of the Government
have to submit returns every year
showing the movable and immovable
property. Year to year if there is an
increase, say from two lakhs of
rupees to five lakhs of rupees and
so on which is proportionate to his
total income it is a different matter.
But if all of a sudden it comes to the
notice of Government that he has
amassed wealth which he cannot at
all gecount for then only it becomes
an offence. Therefore, it is not that
evidence is sought to be made an
offence but the very fact that he is
in possession of property which he
cannot account for is sought to be
made an offence. Then he talked
of the burden of proof. The burden
of proof generally isg on the prosecu-
tion but we have laws, even section
4 of the present Prevention of Cor-
ruption Act, which say that when
the ingredients for an offence under
sections 61, 165 or 165A can prove
that the man has taken money from
a person with whom he had official
dealings, then the bunrden of proof
to show that it was not for any illegal
purpose or to show him official favour
shifts on 4o the accused, This is a
principle which has been well estab-
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lished and accepted and
there is nothing new in this.

Then the third point be raised is
also an important point from the legal
point of view. He said that this Act
would be retrospective. Now, I
should like to make it clear that no
criminal statute could be retrospec-
tive, That is the interpretation and
I should like to refer to Maxwel]l on
Interpretation of Statutes wh.ch says
that a criminal statute cannot be
retrospective unless expressly S0
mentioned. Here it is not mentioned
that this shall be retrospective, This
is a prospective statute. It will take
effect from the date the Bill becomes
an Act, that is, from the date of com-
mencement. Therefore it would not be
retrospective. His argumert was
that the wording found here was ‘if
he or any person on his behalf is
in possession or has, at any time
during the period of his office, been
in possession’ and he said, supposing
a man wag in possession of such pro-
perty in 1930 but has dissipated it
before 1964 he would be charged for
having been in possession of this in
1930. That is not the idea; that is
not the object; that can neve; be the
object. But it may be if from 1964
onwards after this Bill comes into
force it becomes known in 1970 that
a person was in possession of such
property in 1968 he will be liable.

Sarr C. D. PANDE: If he
found to be in possession 1962?

was

Sarr JAISUKHLAL HATHI: No,; it

will be an offence only after the
comencement of this Act.
Surr AKBAR ALI KHAN: The

‘wording is not so very clear.

Sart JAISUKHLAL HATHI: A cri-
minal statufe can never be retrospec-
tive, For example take prohibition
which is not there in some States.
It today a Prohibition Act becomes
effective in a place and a person has
drunk liquor before it came into

i
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therefore | force, he cannot be charged because

it was not an offence when he did
that act. Article 20 of the ConSstitu-
tion makes it clear that no person
shall be convicted of an offence
which wag not an offence when the
act was committed. That, I think, is
an incontrovertible proposition and
I should like to make it quite clear
that this will come into force only
from the date when it becomes an
Act. It has no retrospective effect
at all.

SHrR1 G, RAMACHANDRAN: May
I ask a question?

Surr JAISUKHLAL HATHI: By
all means,

SHRI G. RAMACHANDRAN:
Everybody knows that such a legis-
lation is coming ang that there are
such and such provisions in it. While
you are taking time to pass it the
ill-acquired wealth of different kinds
may be quickly transferred from
hand to hand and done away with
so that by the time the Bill becomes
an Act you may not be able to lay

your hands on the culprits. This
happens in several other cases of
legislation and you put a kind of

moratorium on certain things while
the legislation is going on.

Surr JAISUKHLAIL: HATHI But
there is no such offence up till now
but if there is other evidence that
he has taken bribe, well, he will be
booked.

Pror. M. B. LAL:
laws?

Surr JAISUKHLAL HATHI: Yes,
under other laws. The fact that he
is in possession of property dispro-
portionata to his known, sources of
income was not an offence so far.
We are making it an offence only
now. But if there is evidence that
he hag taken money illegally he can
be booked otherwise, We are even
providing for attachment of property
which has been the subject-‘matter
of the offence.

Under other
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Surt KHANDUBHAI K. DESAI
(Gujarat): So the property he has
accumulated up till now is legalised?

Surr JAISUKHLAL HATHI: No; it
is not legalised, If it has been ob-
tained through corruption, the pro-
perty is not free.

The only objection of Mr. Pathak
was that merely because he is in
possession of property we say that
he has committed an offence. That
was his objection,

Sarmvart SHYAM KUMARI KHAN
(Uttar Pradesh): May I please ask
a question?‘

Surr JAISUKHLAL HATHI: I can
reply later on.

Then there was a point raised by
Mr., Ruthnaswamy, I think about
the gravity of the punishment that
we should not award the same sen-
tence for all kinds of offences. For
that a provision has been made here
and we have said: ‘“Provideq that
the court may, for any special rea-
sons recorded in ‘writing, impose a
sentence of imprisonment of less than
one year.” So that provision is alfeady
there.

Then Mr. Chinai asked why defa-
mation by spoken words has been
added here. The definition of defa-
mation includes spoken words. It
was only in 198B that they were
omitted. We are now

Pror. M. B, LAL: May I know if
the Minister can tell us why they
were omitted then?

Srrr JAISUKHLAL HATHI: I can
tell you. They were omitted because
spoken words may not be very often
authentic. If defamation was there
by means of writing then it is easier
to prove and under 198B it was the
Government or the Public Prosecutor
who was going to file a case for de-
famation, not the person concerned.
It the person himself wants to do it
then gpoken words would do; he can

file a suit for defamation on the basis
of spoken words. But if the Public
Prosecutor had to do it, the Govern-
ment had to take great pains to en-
sure that the spoken words were
authoritative and perhaps it may not
be a strong case for the Government.
Therefore they were deleted but here
we say even defamation by spoken
words should be there.

Now, several Members have referr-
ed to the code of conduct, the conduct
of Ministers, the conduct of ' the
members of the ruling party and the
politicians and they have tried per-
haps to argue that if there is corrup-
tion in the country it is only because
of the ruling party. In my earlier
observation I said that we should
not try to talk of corruption and
make it appear as if everybody is
corrupt, everybody is dishonest. If
there is corruption, we have to tackle
it. We have to act in a manner that
leads to eradication, of corruption
ang a pure social life is brought
about. I do not in the least intend
to say that Members from the other
side who participated in the debate
discussed this question solely from
the political point of view. Some of
thg suggestions they made were cer-
tsaly worth considering and I shall
be dealing with them; I have already
dealt with some of them. But I
wonder if I am right in my conjec-
ture that in whatever the Government
did or tried to do there was an at-
tempt or not to make a political capi-
tal out of it. If this Bill was brought
then also it was said that Ministers
have been left out. If there was
non-implementation of the Santha-
nam Committee Report then also it
wag said that because this Govern-
ment does not want these recommen-
dations to be implemented. there-
fore they are doing it. If the code
of conduct was not published then
also it was made a grievance from a
particular angle. I should say here
that Prof, Mukt Behari Lal's speech
was a treat to hear, especially when
he went into the cause, the root, the
remedies, the content, the concept
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and the magnitude of the problem of
corruption It was really a treat to
hear that part But when he touched |
this particular point, a code of con-
duct for Ministers, he blamed for not
publishing 1it, ag if 1t was a famuly
affair He asked® Why do you not
lay 1t on the Table of the House and
why do you keep it a secret? May I
tell him that the code of conduct has
been laiq on the Table of the Lox
Sabha on 18th November, 1964 and
on the Table of the Rajya Sabha on
20th November, 1964, and that it 1s
not a secret document? It is a public
document We have placed 1t on the
Table Then, he also said about a
code of conduct for MLAs and MPs
Why are you slow? Mr Mam also
raised that question I shall deal
with that. In fact, I may make 1t
clear here

Tur DEPUTY CHAIRMAN: How

much fime would you take?

Surr JAISUKHLAL HATHI' I think
another lten minutes I may make
it clear that we are moving in the
direction, because we want that there
shoulg be a code of conduct for
MPs and MLAs Wpe have taken up
this matter with the Minister of Par-
liamentary Affairs and i consulta-
tion with the Chairman of this Hou.e
and the Speaker, we will mnvite the
leaders of the various political parties
in Parlhiament here andg we shall
discuss 1t  Therefore, 1t 1s not that
we are not gomng to do 1t We shall
be domng it definitely and we have
already moved 1n the matter Bat
may I ask: Why should we be
blamed? At least we have made one
code for Miisters MHas any one of
the political parties made any code
for their Members? Have they donie
1t? The Members 1n this House atre
all sober people elderly people . ...

Surr P N SAPRU Not all

[ 8 DEC.

Sarr NAFISUL HASAN
Pradesh): All may not be
but they are certamnly sober

(Utlar
elderly
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Sur1 JAISUKHLAL HATHI: But in
the House of Elders all are elderly.
They are sober in their approach.

Surt  BHUPESH GUPTA* You
compare other parties with the Con-
gress Party

Surr JAISUKHLAL HATHI, Other
Legislatures we have got 1n the
country where there are members of
his party also I say even for the
purpose of the code in the Legislature
ot 1n the other field, they have made
no attempt to have any code for them.

Surr BHUPESH GUPTA How do
you say 1it, because you are dealing
with the Parties Then, you can men-
tion the Congress Party You may
be Ministers, others may be Minmsters.
It 1s administration of law.

Surr JAISUKHLAIL. HATHI The
complaint was that the code for the
members of the Legislatures has not
been done by us We are taking steps
tc do 1t

Pror M B LAL When we talk of
Members of Legislatures we 1nclude

therein members belonging to the
Opposition Paities also .
SHRI JAISUKHLAL HATHI-

Certainly, that 1s what I say There-
fore, I say that we have already
moved and we are requesting the
Minister of Parliamentary Affairs to
convene some such meeting, so that
we can do it

Surt AKBAR ALI KHAN: Will it
be expedited?

Sarr JAISUKHLAL HATHI- It
will be expedited That 15 our inten.
tion

Then, Mr Bhupesh Gupta, when
referring to the code of conduct
asked What about Ministers staying
with  big  businessmen, accepting
lavish parties Now, 1f he reads the
code of conduct, we have mentioned
this also that Mimsters should
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normally stay in accommodation pro-
vided by the Government, There may
be exceptions if there is a friend or
a personal friend or relation. That is
a different matter, But by and large,
as a rule, it should be done. We
shoulq also avoid lavish parties. So,
it ig not that the whole idea of eradi-
cation of corruption and the need for
a pure moral life and a high standard
is only with them, We have also
something, We are thinking in these
terms, but then they have their
tactics also. He said that the Home
Minister announced that he would
cradicate it within two years, but the

other Congressmen, some were
opposed to him.
Sarr BHUPESH GUPTA: 1 said

some,

Surr JAISUKHLAL HATHI: Now,
that is a way of doing it.
Home Minister himself is a very good
person, but there are others who do
not want that and, therefore he will
be a failure. I may say that on the
question of eradication of corrup-
tion .

Surt BHUPESH GUPTA: Do I take
it that the Home Minister is as good
as Mr. Biju Patnaik or Bakshi
Ghulam Mohammed?

SHrr JAISUKHLAL HATHI: In
fact, there is nobody in the Congress
who does not want eradication of
corruption. There is none who wants
corruption. There is no dquestion of
any difference or anybody opposing
,r being against it. Then he said: It

‘s said that within two years he
would eradicate corruption. He has
thallenged it and  taken  that

challenge. Now, I think he has heard
him right and still if he says that he
had done this, I think he should be
thinking that the Home Minister is
a man of divine powers—it is such a
vast problem—if he is to tackle it
within two years. What he said was

The !

i record. I have

that within two years he would see
that there was a substantial impact
on this question. The fact that we are
discussing it here itself shows that
there is an impact made.

Sart BHUPESH GUPTA: In fact, I
told the Home Minister not to make
such cheap promises merely because
you are interested.

Surr JAISUKHLAL HATHI: Then,
the third question that was raised was
about Shri Khumba Ram Arya. Now,
he said that the Chief Minister did
not want him to be in the Cabinet.

Pror, M. B. LAL: I did
that.

not say

Surr JAISUKHLAL HATHI: Al
right. He wanted an enquiry to be
made against him by the TUnion
Home Minister. There were allegations
against him. Now, I have got the
seen it, As the hon.
Member, Kumari Shanta Vashisht, and
the other Member said, there is
nothing personally against this gentle-
man. The Home Minister had looked
into it. And then if there was any
personal allegation, he was not a Min-
jster then. He was not a public
servant then. If there was something,
it wag a matter for the Congress orga-

nisation and not for the Home
Ministry or the Home Minister.
But even then the State Gov-

ernment has been advised that the
whole record may be lookeg into by
the Vigilance Commission of the
State, so that if there is any doubt,
even that should be cleared. There is
no question of hushing up anything
or doing any such thing,

Then, much has been said about
delays and other things, Mr. Mani has
suggested the method of appointing a
high level committee on the lines
suggested by Mr. Raug. Here I may
say that sg far as public servants are
concerned, the Central Vigilance



2999 Anti-Corruption Laws

Commission ig there. So far as others
are concerned, the Santhanam Com-
mittee has made recommendations
which are still under consideration.
What form it shoulq take, we do not
know at present. But for the present
we have said that if it is a Central
Minister, the Prime Minister will ook
into it. In the case of a State Min-
ister, the Chief Minister of the State
will look into it. But that is only a
form or procedure. What I would say
is, as has been said by others, merely
because there are allegations, you
cannot think that the Minister should
step down. If there is a prima facie
case, naturally at least 1let that be
enquired into. Why should we be in
such a great hurry even before we
decide prima facie as to whether
there is a corruption case or not? If
a prima facie case is established or
even if moral responsibility is estab-
lished, which hag shown that he has
failed in the discharge of his responsi-
bilities, then also the Minister should
resign. I am not simply telling this
by way of theory. It is a practice.
And T may bring it to the notice of
the House, apart from corruption,
apart from direct responsibility or
direct liability in respect of any overt
act, the instance of the present Prime
Minister, Shri L.al Bahadur Shastri.
He resigned only because of one
action, where he was not at all con-
nected, directly or indirectly, had no
responsibility.

Still he thought that he should do
it. Therefore, let us not think that
everybody on the other side knows
his moral responsibility and that on
this side there is nobody like that.
Therefore, I feel that even in other
cases—I do not want to enumerate
the cases we have, I do not think I
should deal with these points at great
length. I would only repeat that so
far ag the law is concerned the law
will be implementeq and the law will
have its effect, but as many Members,
Shri Ramachandran and others have
said, it is not the law alone that can
help us eradicate corruption. There is
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something more than law. There is
something more, and each one of us
hag to exert ang has to try and join
hands to eradicate corruption and to
bring about a neat life, a high standard
of life, and I hope that all of us will
join in this attempt ang see that we

have a clean life and a good and
efficient administration.

Madam, with these words I com-
mend my motion.

THE DEPUTY CHAIRMAN: The

guestion is:

“That the Bill further to amend
the Indian Penal Code, 1860, the
Code of Criminal Procedure, 1898,
the Criminal Law Amendment
Ordinance, 1944, the Delhi Special
Police Establishment Act, 1946,
the Prevention of Corruption Act,
1947 ang the Criminal Law Amend-
ment Act, 1952, as passed by the
Lok Sabha be taken into conside-
ration.”

The motion was adopted.

Tuee DEPUTY CHAIRMAN: We
shall now take up the <clause by
clause consideration of the Bill.

Clause 2 was added to the Bill.

Clause 3—Amendment of Act 5 of
1898,

Surr A. D. MANI: Madam, I move:

“That at page 2, lines 18 to 25
be deleted.”

Madam, since the Minister has
spoken on the subject, I should like
to say that I am not satisfled at all
with the explanation given by him. I
would like to make my submission

very briefly. He mentioned the case
of a public servant who has come
into a fortune illegally acquired and

that person is not prepared to file a
suit for defamation.

Surt JAISUKHLAL HATHI: Not a
suit but a complaint,
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Surr A. D, MANI: But in that case
the Government on the basis of the
report it receives can institute a
departmental enquiry because any
allegation against a public servant has
got to be enquireq into, and it need
not necessarily be by way of a com-
plaint for defamation. I would like
to say further that in the case of a
Minister who is charged—and that
was my main point—the trial should
be in public, because the public
trial of a case of defamation raises
the tone of the public in respect of
the maintenance of the highest
standard of integrity, and I referred
this morning to the latest case, the
Lyshinsky f{rial. In that case the
Judge said that the fullest publicity
was the best way of correcting mis-
doings of the officials concerned,

Madam, I press my amendment to
clause 3 (1) (a) and (b).

The question was proposed.

Surr BHUPESH GUPTA: Madam,
1 would support the amendment
specially with regard to Minister
because I think the trial should be
public as far as the Minister is con-
cerned,

SHrr JAISUKHLAL HATHI: There
is no clause for Minister separately.

Surr BHUPESH GUPTA: The
Minister should not be in this respect
put in the same category as other
public servants who are dealt with
departmentally by departmental
rules and so on. As far as the Minister
is concerned, normally he is responsi-
ble to Parliament and ultimately to
the electorate. He is not guided by
any service conduct rules and so on.
Madam, as you know, even in the
case of a service conduct rules it is
possible to take the matter to the
court of law in the event of some-
thing going wrong, and if the party
feels aggrieved, the gervice conduct
rules also enable the aggrieved party
to go to the court of law. With
regard to the Minister, all these
things would not apply. This should
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be simple. I do not see why the Min-
isters should fight shy of a public
trial or public investigation. They are
public men that way.

Tre DEPUTY CHAIRMAN: That is
all right. You are only making a
suggestion.

SHrI BHUPESH GUPTA: Madam,
this is very important As you know,
some of the things we do not know.
Certain investigation about a Minister
takes place and even when action is
taken, we do not know exactly what
are the findings. It has happend in
this Parliament and it has happened

in the State Legislatures also. This
situation should be avoided, and
therefore the Minister should be

brought within the gaze of the public
and put under searchlight completely
and fully.

Pror, M. B, LALL: Madam, I
also wish to speak. I support
the amendment moved by

my friend, Mr. Mani. T am definitely
of opinion that the trial should not
be in camera unless the court feels
that the trial can best be done only
in camera. I personally feel that in
cases of defamation, if the Govern-
ment feels that the position of the
public official or of the Government
should be vindicateq in the court and
if the public official or the Minister
concerned ig not prepared to go to the
icourt to vindicate  his position, the
Public Prosecutor may file a com.
plaint in the court, but the official or
the Minister concerneq must be asked
to resign, A Minister must either be
prepared to vindicate himself in the
court if the Cabinet so decides or the
Minister must quit the office which he
holds. There can be no third way in
this particular matter.

With these words, Madam, I support
the amendment.

Seri G. RAMACHANDRAN: In
the light of the explanation, if I
Inight call it so, which my friend
just now gave. I would also wish very
strongly to support this amendment.
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SHRI JAISUKHLAL HATHI:
Madam, the argument advanced by
Mr. Mani has been ably refuted by
Mr. Bhupesh Gupta. Mr. Mani said
that there may be a departmental en-
quiry if there is not going to be a case
in a court of law. Then Mr. Bt upesh
Gupta said that in the case of a Min-
ister there should not be a depart-
mental enquiry. The provision applied
to public servant where there is no
distinction between a Minister and
a public servant. A Minister is a pub-
lic servant provided we have not
made any amendment that a public
servant should be such and’suca per-
son,

Regarding the argument of Prof.
Lal, they are rather thinking in terms
of a suit. I am thinking in termg of
a complaint, The distinction between
suit and complaint is well known,
but Prof. Lal said that if the Minister
refuses to give consent, he should
quit. If by quitting we want o res-
tore confidence in the people that the
charges levelled against him were
wrong, people will say: “All right, he
hss taken a lakh of rupees and now
he has resigned”. We do not want this
even to be left at that. It goes a bit
further in that resignation would
really be enough but more than that
there should be a case, This is my
argument.

Pror. M. B. LAL: All I said was, if
a Minister refuses to face the law
court, then he must resign. Even then
if the Government so thinks it proper,
the Government may refer the matter
to the law court for its verdict., I
have no objection.

Tue DEPUTY CHAIRMAN:
gvestion is:

The

“That at page
be deleted.”

2, lineg 18 to 25

The motion was negatived.

Tue DEPUTY CHAIRMAN
question is:

The

“That clause 3 stand part of the
Bill.”
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The motion was adopted.
Clause 3 was added to the Bill,

Clauses 4 to T were added to the

Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI JAISUKHLAL  HATHI:
Miadam, I move:

“That the Bill be passed.”

Pror. M. B. LAL: Madam, I must
rypress my obligation to the Min-
ister for the kind words with which
he referred to the speech that I
delivered yesterday.

I am also much obligeg to him for
inviting my attention to the slip that
I inadvertently made yesterday. I
am glad to know that the Code of
Conduct that the Governmenf formu-
lated with regard to Ministers had
been placed on the Table of the House.
I would only request the Government
that it would see that the House has
an opportunity to have some discus-
sion on that Code of Conduct so that
tbe Government may be conversant
with our views and may, if it thinks
proper, modify that Code of Con-
duct in the light of our observations.
If any notice is needed, I will submit
a due notice for the purpose.

tried to discuss
in a partisan  spirit.
That is why, while I gpoke for 45
minutes, I never rmentioneq the
Congress and only when Mr. Pande
said that Ministers are not appointed
by the Chief Ministers and the Prime
Minister—and he hinted that they
are appointed by the party—then
alone I said that I did not wish to
accuse the party and that if you
wished the party to be accused, I
had no objection.

Surt JAISUKHLAL HATHI:
ig all right.

Madam, I never
that question

That

Pror. M. B. LAL: Secondly, Madam,
when I chargeq the Ministers of
being unfair to Members of the
Opposition parties I also said that
corrupt Ministers have been unfair
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even to the Members of the ruling
party and have caused considerable
tensions in the ruling party. I need not
say more about that. But a good
friend of ming, for whom I have a
great respect, charged the Opposition
parties of spoiling the image of India.
I do not think that the Opposition
can be so charged of gpoiling the
image of India as Ministers who mis-
behave and misuse the authority
entrusted to them. I wish to point
out that there is not a single charge
ever levelleq by any Opposition
member against any Minister, which
has not been talked of by the mem-
bers of the ruling party itself,

SHrr BHUPESH GUPTA: In fact,
we get from them,

Pror. M. B. LAL: May I point out
to the Member concerned who comes
from my own State that whatever 1
might have spoken against Mr, Kam-
lapathi Tripathi my words did not
have that impact on public mind us
the unpublished statement of Mr.
Charan Singh against Mr, Kamlapathi
Tripathi had. If today I refer to the
fact that a certain Chief Minister
exercised his discretionary powers in
a manner not conducive to the public
good, I wish to point out to this House
that these charges were levelled more
or less publicly by a large section
of the ruling party in that particular
state. Now, I do not talk of my State
alone, Think of Punjab. If the leader
of my party in Punjab made a cer-
tain statement—and he is facing even
a trial on that account—the members
of the ruling party left the ruling
party, made public accusations about
the conduct of the then Chief Minis-
ter of Punjab. Think of 'Orissa. Is
not Mr. Patnaik accusing publicly
Mr, Hare Krushna Mahatab of im-
proper practices and is not Mr, Hare
Krushna Mahatab accusing Mr, Pat-
naik and Mr, Biren Mitra of miscon-
duct? There i3 the same story with
regard to Bihar. And so, I beg to
submit that the Opposition has not
spoiled the image of India, the image

of India has been spoiled by corrupt
Ministers and by the internecine quar-
rels in the ruling party. And as o
member of the Opposition, as a repre-
sentative of those who are not satis-
fied with the present administration.
[ have np option buf to voice the grie-
vances of those that are suffering at
the hands of the Congress Party. If I
do not do that, I have no right to be
here where I am. As a member of
the Opposition, it is my duty to voice
unattended urges of the people. It is
my duty to offer resistance and oppo-
sition to what I think to be wrongs
done by the Government. And yet,
again I wag as non-partisan as I
could be. When 1 said that therc
should be a Code of Conduct for the
Members of Parliament, I did not
wish to exclude the Members of th:
opposition parties. When T said that
there should be a proper Code of
Tonduct for the Ministers, I did mnot
‘mean to say that the law that may be
framed or the Code of Conduct that
may be framed would be applicabie
only to Congress Ministers and will
cease operation when any opposition
party will come to powers, 1 therefore
heg to submit that instead of accus-
ing the Opposition parties of spoiling
the image of India or of making
capital out of the situation, the Gov-
ernment and the ruling party will be
well advised to see that proper steps
are taken, that corruption is speedily
eradicated and that this land of Gan-
dhi and Buddha has a proper image
of its own. This is what I wish to
say.

I have already said in my speech
that some attempts are being made
by the Government to tighten the law
with regard to corruption. I recom-
mend an article which I read some
time ago and which was written by
Lord Attlee who had been both a
Leader of the Opposition and the
Prime Minister of Great Britain, Hu
said that it is the duty of the Oppo-
sition to find out loopholes and de-
fectg in the Government policy and
to bring to light the defects tha*
exist in the administration. And
therefore 1 am not doing anytmuxg
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wrong I do not say that the Govern-
ment 15 not doing anything right Bu!
i deem 1t my duty to mnvite the atten-
tion of the Government to
should be done and 1s not done

W ie

Tae DEPUTY CHAIRMAN Mr
Bhupesh Gupta Be briet please

Surr BHUPESH GUPTA I also
assoclate myseilf with Prof Mubkut
Behar1 Lal in 1cpudiating the sugg s-
tion that the ovposition 1s trymg 1tc
blacken the image of India by makuy
speeches about corruption 1n tais
House or in the other House or else-
where If you lcok at the newspapels
abroad, you wi'l find that Oppost a
Speecheg are not reported at all Peo-
ple of England, France, United States
of America, Scandinavia and e'sa
where do not know exactly what 1s
spoken here as far as corruption is
concerned Bual they do read the ,eep
scandal ca.e and they do read whrn
an mtransigent Chief MNMinister hike
the forme: Chief Minister of kera'a
Mr Sankar, refuses to resign in the
face of strong demand even by his
own partymen When {wo Chief Min-
1sters publicly quarrel, mobili,e for-
ces against each other, they bewmng
very mmportant men in public 1ife, re-
ports go out to the foreign press and
they come to know what 1s harpening
here Therefore, if any one 1s spoiling
and blackening the mmage of the
country abroad 1t 1s, in the fir.t inst-
ance, by the corruption that 15 being
Indulged 1in by some Minister or his
con or the manner in which they re-

sist the corruption charges, &and 1n
the second instance by their 1inter-
necine quarrels and factional fights

which give rise to such developments
Therefore, I think the ball 1s entirely
in the other pole Madam, ther=fore, I
gshould like to make thig point clear
1t 1s not right to say time and agam
that these speeches blacken the image
of India On the contrary if we had
not spoken in the manner 1n which
we have been speaking agairst cor-
ruption in this House and elsewhere,
we would never have been loyal to
the high traditions of our country,
we would not have created a good at-
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nosphere 1n our country and given a
good account of ourselves The world
judges us not merely by how meekly
and 1 mute submission and silence
we reconcile to the evils of corrup-
tion The world judges us by how wc
fight corruption because it 1s taken
tor granted that some measure of
corruption will continue and 1t has to
be combated Therefore, they look
upon us from the point of view that
the Indian people and their parties
and politica] representativeg are fight-
g corruption

Now I wish our speeches were a
little more reported 1n the newspapeis
abroad so that the English people and
Americans and others would have got
a better impression of our parlia-
mentary system They would have
known that here is a dynamic Par-
liament ang a legislature in  which
the Opposition gets up and Members
of the ruling party aso get up and
speak fearlessly aganst corruption
and call for action aganst 1t That
would really enhance the moral sta-
ture of our country abroad

Madam, in this connection much
will depend on implementation We
have not been partisan in this mat-
ter How can I be? I get all the cor-
ruption stories about the Congress
Ministers from the Congress Party for
which I am thankful to them How
can I be partisan in such matters?
But for co-operation so willingly
given but for this co-operation I
would not have been in a position to
make the speecheg that I make In
this House or the hon Members here
make Therefore, if anything we say
here the hon Members opposite co-
operate with us in this manner.
Therefore, we are not partisan at all.

In our speeches we have pointed
out that many Congressmen are hon-
est, good Congressmen and we would
like them to assert We have not
oyen said that all Ministers are bad
It 1s a distortion of what we said
Suppose, Madam Deputy Chairman, I
go abroad and misbehave 1n  public,
would they not judge Indians bv m
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conduct? Do I not become a trustec
of our culture and civilisation in that
context whereby the otherg judge us”
Similarly in a narrow context of life,
in the internal sphere, when one or
two Ministers go wrong, well, the
responsibility falls on them ang they
are liable to be judged in this way. A
vicarious responsibility attaches to
them. Therefore, when we make this
criticism, let it not be thought that
we are accusing every single Minister
or Ministers’ sons or, for that matter.
their sons-in-law, That is not at all
the position. But then you should deal
with them, Madam Deputy Chairman,
our experience in this respect has
been rather one of unhappiness; it is
not very good. When we raise this
thing on the floor of the House, ac-
tions are not taken. What we get is
prevarication. Ag much as possible
they try to brush aside the allegations
that we make.

Madam, probably sometimes we are
wide of the mark Maybe some of our
statements may be wrong, but what
we say is you should consider them
for whatever substance. You should
look into it. Even today it is stated
in newspapers, journals and so on
that the son of a certain Minister in
Bombay suddenly in a matter of
years rose from poverty to the status
of a millionaire. How could it be pos-
sible? Not by earning commission, If
you pay income-tax gt the rate of
twelve annas in a rupee, no one from
Rs 200 per month can become a mil-
lionaire in ten years, We have cal-
culated, we have consulted the law-
yers. We have consulted economists.
1t is just not possible if you have
been paying income-tax. Therefore,
either there has been black money o:x
there has been evasion of taxatior,
avoidance of taxation. All are bad.
Therefore, this is a case for investi-
gation. Uptil now we do not see any
investigation being instituted. Am I
not to infer from it, or are not peo-
ple to infer from it that because he
happens to be a son of a very power-
fu] man in the Congress Party, one
who had been the Chief Minister of

the State and the Finance Minister
here, that is why he gets away? Now
it is a legitimate doubt. Do not blame
the people, I say, Therefore this mat-
ter should be gone into,

Again, Madam, in your State alle-
gations have been made in a huge
printed book against the Chief Min-
ister of Mysore. Why should it not
be gone into? Therefore, as far as
the code of conduct is concerned, it is
unsatisfactory. T have gone through
it. And when wyou discuss it, we
shall comment upon it. Well, I do not
wish to say very much, Mr. Hathi
seems to be very satisfied with his
code of conduct, Well, if he is satis-
fied, let him be satisfied. But we are
not satisfied with it. What a surpris-
ing thing The Home Minister made
the suggestion that allegations against
the Ministers in a State should be
gone into by the Chief Minister first
instead of going to the Vigilance
Commission or some other commission,
Similarly, he said that allegations
made against the Central Ministers
should be lookeq into by the Prime
Minister. 1 protested against it by
public statements and also wrote a
letter. Am 1 to understand that the
Chief Minister will be absolutely im-
partial? Am 1 to understand that they
are divine creatures, angels and they
will not be carried away by their
affiliation in the Cabinet or in the
party? Why then matters should not
go straight to the Vigilance Commis-
sion whether the allegation is against
the State Ministers or the Central
Ministers? Therefore, that point is not
at nll there. In fact they are trying to
avoid it.

Well, Madam Deputy Chairman,
there is a lot that can be discussed.
We never approach this problem in
a partisan manner. Please do not
bring in this charge against the
opposition. We poor chapg have
nothing to offer. Permits are not
with us. Licences are not in our
hands. Import licences are not in our
hands. Licences for factories are not
in our hands nor do we have any
other thing in our hands for the capi-
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talists How can we show favourl-
tism? We have nothing in our hands

excepting only criticisms and
gestions

sug-

Surr AKBAR ALI KHAN Black-
mailing

SHrt BHUPESH GUPTA No That
Is very serious suggestions Madam,
they blackmail themselves How can
I blackmail anybody? I have to nter-
pret their blackmailing How do I
know anything against your party
men? You say I assassinate therr
character What character? Have you
any character to be assassinated?
You have nothing to be assassinated
S5rm
It 15 all gone Therefore please do
not say such things We do not tiy
to blackmall but at the same time
when allegations we hear we bring
to the notice of the House and tell
‘It 15 for you to judge’, because 1f you
go wrong, the country goes wrong
If we people here go wrong the
country will not go so wrong Maybe
1t 1s bad, punish us, penalise us, put
us 1n the dock, pillory us 1 would
like this thing to be done to us but
the trouble 1s, when the men i the
high position, the Finance Minister or
a Chief Minister or some such people
go wrong, everything goes wrong, the
entire chain goes wrong Corruption
then <preads all over and beccmes a
system That 15 why I say that the
entire approach should be different I
did not include the Congressmen
opposite who ale not sitting 1n the
Treasury Benches I concentrated my
fire against the Treasury Benches
keeping in view certain possible and
likely targets I did not even nclude
all the Ministers I hope the M-
sters will know how best to look
after themselves, set a good e<ample
for the officials and disengage them-
selves from thewr connections with
the big business and other people
Well that has been the biggest source
of corruption I can tell you and
therefore I support this measure In
so far as 1t goes, 1t 158 welcome The
trial should always be public and this
thing has been kept only for one

[ 8 DEC 1964 ] (Amendment) Bill, 18964 3012

purpose because defamation 1f you
bring to the court of law, as you
know as a lawyer, they will be sub-
jected to cross-examination ang they
want to escape the cross-examination
That is why the provision for in
camera trial 1s there I know once
Mr Fazlul Huq, as the Chief Mimster
of West Bengal, took us to a court of
law and sued us I appeared along
with Mr Char: in that case on behalf
of the Communist Party journal He
said ‘Defamation you have com-
mitted ' He asked for apology We
said ‘No apology’ He <aid ‘You have
committed character assassination.’
We said ‘You have no character to
assassinate’ Then we went to a court
of law Mr R Gupta the Chief
Presidency Magistrate said ‘Why do
vou not settle 1t when he 1s saying
that he will withdraw the case if you
express regret”” We said ‘No let
the case go on Mr Humayun Kabir
by the way, was one of the witnesses
for Mr Fazlul Hug When we started
cross-examining Mr Fazlul Hug and
Mr Humayun Kabir, Mr Chari—he
is a leading advocate in the Supreme
Court—wag leading the cross-exami-
nation When he related the entire
story of the Government and qther
things then Mr Fazlul Hug came and
said: ‘I withdraw the case, will you
let me go? I say, if you file a defa-
mation swmt, face cross-examination
from this side and we shall know
how to cross-examine you and you
will know how to face 1t also, I
believe Therefore why hide and
refire under n camera trial? This in
ramerqg trial business 1s an escabe
from public probe and that should not
have been passed Anyhow 1t 15 for
the court also 'The Government can
make the necessary amendment 1n
order to face the trial and I would
like the Miister to sue some of us
publicly but give us the chance of
cross-examiming them 1n an open
court of law

SHrRr LOKANATH MISRA In the
course of the reply to the debate the
Minister said that there are no speci-
fic charges agamnst Mr Arya 1 had
spoken 1in my speech about it Natu-
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rally I should be allowed to speak
something. Now apart from all the
other recommendations and observa-
tions made in the Vishnoi report.....

THE DEPUTY CHAIRMAN: Are

you finishing your unfinisheq speech
now?

SHRT LOKANATH MISRA: No, 1
am making cbservations. The Vishnoi
report also includes in the last para-
graph an observation which I hope
the Minister hag also looked into. It
reads like this.

SHrr JAISUKHLAL HATHI: Is that
the report or a secret document?

Pror. M. B. LAL: He is
certain things, Find out
those words are there or not.

reading
whether

Surr LOKANATH MISRA: It is an
extract from the Vishnoi report
which has been sent to the Home
Minister and if I get it somehow
from somewhere, it may be that it
has also leaked from the Home Mini-
ster’s office. It reads like this:

*As regards the office bearerg of
the Sangh I consider it improper
for '‘me to comment on it in any
manner since I happen to be ex-
officio Director of the Sangh. If
the Government so desire, the
matter may be examined by some
other person.”

Now the Chief Minister wrote to the
Centre to have a Central probe, That
wag turned down. Here Mr. Vishnoi
submitg a report to the Government
where he recommends that it may be
examined by somebody else because
it may be an embarrassment for him
as a director, as a co-driector, in the
same Sangh tp go into these details
and safter having received a copy of
the report that I possess, how could
the Minister 'make a statement like
this that there are no charges? Since
there are charges, Mr. Vishnoi has
recommended that a further probe
should be made. That is jtem one,

|

The seconq item is, the Minister did
not refer anything absolutely to the
case of Orissa., Almost all gsections
and many of the Members have made
a reference specifically about Orissa
because it has been hanging for so
blshing.

Surr BHUPESH GUPTA: He is
blushing.

Surr LOKANATH MISRA: It has
been a front-page news for the last
2 or 3 months. That has kept Orissa
al least on the front page. We are
grateful to Mr. Biju Patnaik but in
spite of all that, there has been abso-
lutely no reference '‘made to it by the
Minister and nobody can blame the
newspapers for carrying this news
because the readers are anxious to
know what is going to happen about
Orissa. The Orissa scandal has been
the greatest scandal in the country
but all the same it has been kept
hanging for so long. If there Is
nothing wrong about it, I would like
the Home Minister to say that on the
floor of the House that there is noth-
ing absolutely wrong, that they have
the C.B.I. report and that there is
nothing wrong but if there is some-
thing wrong, I would like the Home
Minister to make a mention of it

Surr JAISUKHLAL HATHI: So far
as Prof. Lal’s speech was concerned, I
say that the whole of his speech I
enjoyed, It was really a treat.

Pror. M. B. LAL: I am obliged to
you.

SHrr JAISUKHLAL HATHI: It was
only when he mentioned about the
Code of Conduct—but I am not touch-
ing the point now and I do not want
to raise that point—when he said that
the Code of Conduct should be for
all Ministers, whether of the Com-
munist Party or of any other Party,
it is a good idea +as such but practi-
cally about this Code what will be
the sanction for other parties if at all
anywhere they form a Government?
So far as the Congress Party is con-
cerned, this is a Code, this is not 2
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law, this is noy an Act, this is some-
thing of a moral code, a Code of Con-
duct for Ministers but for other
Parties, whether we can enforce it,
where there is sanction but even then
it is a good suggestion.

Surt BHUPESH GUPTA:; We will

amend it. }

Pror. M, B. LAL: Place before the
Parliament and get the unanimous
sanction of the Parties and then you
will have the sanction.

Surr JAISUKHLAL HATHI: I say
it is a good guggestion but for other
parties whether there would be any
sanction.

So far ag the question of the U.P.
matter is concerned, I do not think
I shall be dealing with all that
because I never suggested anything.
On the contrary what I said was, let
us not all talk of corruption. I did not
say any Party from the Opposition is
blurring the image of the country.
But so far as Mr. Gupta is concerned,
I may say that he hag referred to
these questions in his first speech.
Again he has brought the same sub-
ject of the big businessmen. That
point also was replied to and if there
is corruption anywhere, whether it
may be big businessmen or small
businessmen, well, the law as it is,
will be implemented will take care

of it. There is no question of hiding
anybody,

Then will take to Shri Loka-
nath Misra. He said that did

not refer to Orissa at all. Now I
know only as much as he knows and
the country knows, and I cannot say
this way or that way as he knows that
the matter is being enquired into. So
long as it is under consideration, is
being enquired into, I cannot say that
the charges may be dorpped but he
wantg that I should say that they are
all dropped. Well, I should be happy
if it were so and I can say so. But
today I am not in a position to say
so (Interruptions) and therefore there
is no question of my announcing any-
thing. He knows and the whole
country knows that they are being
enquired into, -
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Then they talked of this co-opera-
tive society, and they wanteq that
this thing should be enquired 1n'o.
Now let us understand the consitu-
tional position arising out of some
case of defalcation having cccurrad
in some part of the country, in a co-
operative society in Rajasthan, Does
it mean that the Central Government
should enquire into all the affairs of
all the co-operative societies there?
But if there isg anything, an enquiry
has to be made, and we have advised
that Government that this matter
should be looked into by the Vigi-
lance Commission there. So it is not
that we have not said anything.

Now therefore I think these are the
points and I am grateful again to all
of them for at least supporting this
measure. I thank you, Madam,

THe DEPUTY CHAIRMAN: The
question is . . .

Pror, M. B, LAL: Well, I wish to
ask a question and seek explanation.
Now he talked of jurisdiction. I wish
to say that in the Vishnoi Committee
Report it is stated that the Sangh
pointed out that the Sangh had to
give one rupee per quintal to the
railway authorities. Now Railway is
within the jurisdiction of the Union
Government. Did the Government
take notice of that fact? Did the Gov-
ernment try to investigate whether
the charge levied by the Sangh
against the railways and their officialg
was correct or not? Secondly, I wish
to ask the Minister one other thing.
The Minister said that Shri Kumbha-
ram Arya was not then a Minister
and it was a '‘matter for the Congress
High Commang to deal with. I wish
to point out that the charge was one
of misappropriation of public funds
and therefore the responsibility for
instituting an enquiry was not that
of the Congress High Command but
that of the Government concerned.
Thirdly, T wish to know that when
the Chief Minister was feeling diffi
culty with regard to making an in-
vestigation into it because of the high
position Shri Kumbharam Arya occu=-
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pied in the public life of Rajasthaz,
and the Chief Minister wished the
matter to be handled by the Union
Government, whether it was not pro-
per for the Home Minister 1o look
intp this matter.

Surt AKBAR ALI KHAN: Every-
body knowg that he is a man of
character.

Tae DEPUTY CHAIRMAN: No
'more questions. The question is that
the Bill . . .

Pror. M. B, LAL: Just a word. I
@#m given to understand that Shri
Kumbharam Arya is a clean man but
I must say that, in the face of the
public opinion there, and in the face

of the Vishnoi Committee Report, a
mere statement by the Minister is not
going to satisty me.

Tue DEPUTY CHAIRMAN: The
question is:

“That the Bill be passed.”

The motion was gdopted.

The DEPUTY CHAIRMAN: The
House stands adjourned till 11 A.m.
tomorrow.

The House then adjourned
at fifteen minutes past five of
the clock till eleven of the
clock on Wednesday, the 9th
December, 1964.
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